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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

ORIGINAL APPLICATION NO. 314 OF 2024 (SZ) 

[EARLIER ORIGINAL APPLICATION NO. 1302 OF 2024 (PB)] 

  

IN THE MATTER OF 

Suo Motu matter based on news item titled  

“Residents stage protest against pollution  

caused by Vijayawada Thermal Power Station” 

 appearing in The Hindu dated 04.11.2024                                                     ……..Applicant 

  

Vs 

Andhra Pradesh Pollution Control Board (APPCB) 

Through its Member Secretary and Others  

….. Respondent(s)   

  

REPLY ON BEHALF OF RESPONDENT NO. 2,  

CENTRAL POLLUTION CONTROL BOARD (CPCB) 

  

PRELIMINARY SUBMISIONS: 

1. That, Hon'ble NGT (PB) vide order dated 19.11.2024 in case of Original Application 

No. 1302 of 2024 (PB), impleaded Central Pollution Control Board (hereinafter 

referred as CPCB) as Respondent No. 2 and issued Notice to file the response in the 

instant matter. Thereby, the reply is made in this instant Original Application 

(hereinafter referred as OA) in succeeding paragraphs. 

2. That, Hon’ble NGT (PB) in its order dated 19.11.2024 directed to file the 

response/reply before the Southern Zonal Bench of the Tribunal atleast one week before 

the next date of hearing. The case was transferred to Hon’ble NGT Southern Zone, 

Chennai and re-numbered as OA No. 314 of 2024 (SZ).  The copy of the orders dated 

19.11.2024 of Hon’ble NGT (PB) and order dated 15.01.2025 of NGT (SZ) are annexed 

as Annexure I and Annexure II.  
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3. At the outset, this Respondent deny all claims, contentions, allegations and averments 

against answering respondent CPCB in the above OA contrary to anything stated or 

submitted in this reply. Nothing in the OA may be deemed to have been accepted or 

admitted by the answering Respondent for want of a specific denial or on the ground of 

non-traverse, save and except any averment which has been expressly admitted 

hereinafter. 

4. That, CPCB is constituted under Section 3 of the Water (Prevention and Control of 

Pollution) Act, 1974. It performs the functions under the Water (Prevention and Control 

of Pollution) Act 1974, the Air (Prevention and Control of Pollution) Act 1981, and the 

Environment (Protection) Act, 1986.  

5. That the Hon’ble NGT (PB) Delhi registered a Suo Motu case Original Application No. 

1302 of 2024 based on a news item published in The Hindu 04.11.2024 titled 

“Residents stage protest against pollution caused by Vijayawada Thermal Power 

Station".  The matter is related to environmental pollution caused due to particulate 

matter emissions and improper ash management by M/s Vijayawada Thermal Power 

Station located in Ibrahimpatnam, Vijayawada, Andhra Pradesh causing health hazards 

to the residents, polluting the villages in about 10 kms radius and damaging the crops.   

6. That M/s Dr. Narla Tatarao Thermal Power Station (NTTPS) (formerly M/s 

Vijayawada Thermal Power Station) of Andhra Pradesh Power Generation Corporation 

Limited (APPGCL) is located in Ibrahimpatnam, Vijayawada, Krishna District, Andhra 

Pradesh, having a total installed capacity of 2,560 MW (6×210 MW + 1×500MW + 

1×800MW). 

7. That, as per the modified directions dated 12.02.2025 issued by CPCB under section 

18 (1) (b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs, “Power 

generation plants based on coal” are classified into Category - ‘RED’ and are required 

to obtain Consent to Establish (CTE) and Consent to Operate (CTO) from the concerned 

State Pollution Control Board/Pollution Control Committee. 
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8. That Ministry of Environment, Forests & Climate Change (MoEF&CC), Government 

of India notified new emission standards for coal/lignite-fired thermal power plants vide 

notification no. S.O. 3305 (E) on 07.12.2015. The notification was amended vide 

notifications dated 31.03.2021, 05.09.2022 and 30.12.2024 prescribing category-wise 

extended timelines for implementation of the new emission standards by coal/lignite-

fired thermal power plants, based on their location.  The copy of the notification dated 

07.12.2015, 31.03.2021, 05.09.2022 and 30.12.2024 are annexed as Annexure III.  

9. That as per MoEF&CC notification dated 30.03.2021, Unit Nos. 1 to 7 of M/s Dr. 

NTPPS, Vijayawada, Andhra Pradesh has been categorized as Category ‘A’ thermal 

power plant units, for which the time limits to comply with the new emission standards 

for other than Sulphur Dioxide (SO2) emission parameter (i.e. Particulate Matter (PM), 

Oxides of Nitrogen (NOx), and Mercury (Hg)) was up to 31.12.2022, and for SO2 

parameter the time limit is up to 31.12.2027.  The Unit No. 8 of the plant, being a new 

unit commissioned on 20.12.2023, has to comply with the new emission norms since 

the date of commissioning. 

10. That as per the status of compliance of the applicable new emission norms submitted 

by M/s Dr. NTPPS, Vijayawada, Andhra Pradesh to CPCB, Unit Nos. 1, 2 and 3 are 

reported to be complying with the prescribed emission norms, and Unit Nos. 4, 5, 6, 

and 7 are reported to be non-complying with the prescribed emission norms with respect 

to PM parameter. The status of compliance of Unit No. 8 has not been reported by the 

plant to CPCB. The unit-wise details of status of compliance of the applicable new 

emission norms as reported by M/s Dr. NTPPS, Vijayawada, Andhra Pradesh to CPCB 

is annexed as Annexure-IV. 

11. That MoEF&CC, Government of India has issued Ash Notification dated 31.12.2021 

(subsequently amended on 30.12.2022 and 01.01.2024) regarding 100% ash utilization 

by the coal or lignite based thermal power plants. As per the Ash Notification dated 

31.12.2021, M/s Dr. NTPPS, Vijayawada, Andhra Pradesh is mandated to utilize 100% 

ash generated by it in a 3-year compliance cycle with effect from Financial Year (FY) 

2022-23 subject to condition that the minimum annual ash utilization shall not be less 
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than 80%. The copy of Notification dated 31.12.2021 and subsequent amendments 

dated 30.12.2022 and 01.01.2024 are annexed as Annexure V. 

12. That as per the annual ash utilization reports submitted by M/s Dr. NTPPS, Vijayawada, 

Andhra Pradesh to CPCB for the FY 2021-22, 2022-23 and 2023-24, the annual ash 

utilization percentage of the Plant was reported to be 100.08%, 120.05% and 118.30%, 

respectively. 

13. That, it is humbly submitted that CPCB has pursued the said matter with Andhra 

Pradesh Pollution Control Board (APPCB) vide e-mail and letter dated 30.01.2025 to 

submit Action Taken Report in the said matter followed by a reminder dated 

10.02.2025. The copy of the letters addressed to APPCB are annexed as Annexure VI. 

14. That, APPCB in its Action Taken Report dated 19.02.2025 has furnished the report 

filed in compliance of Hon’ble NGT (SZ) order dated 15.01.2025. The copy of the 

Action Taken Report furnished by APPCB by letter dated 19.02.2025 is annexed as 

Annexure VII. The contents of the Action Taken Report furnished to CPCB is filed 

before the Hon’ble NGT (SZ) by APPCB. In the Action Taken Report, APPCB reported 

that it has issued directions dated 10.01.2025 to M/s Dr. NTPPS, Vijayawada based on 

the non-compliance of CTO conditions and emission standards, non-compliance of ash 

handling system and discharge of ash contaminated wastewater to agriculture canals, 

and non-functioning of Online Continuous Emissions Monitoring System observed 

during the inspections and directed M/s Dr. NTPPS to submit action plan to rectify the 

non-compliances. In this regard, the action taken on non-compliances may be answered 

by the concerned Respondent No. 01 i.e., APPCB.   

15. That, in light of the above submission, it is respectfully submitted that this Answering 

Respondent No. 2, i.e. CPCB, shall abide by any order(s) or direction(s) passed by this 

Hon'ble Tribunal in the instant OA. 

  

Dr. R. Rajkumar 
      Scientist E 

CPCB, Chennai
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

ORIGINAL APPLICATION NO. 314 OF 2024 (SZ) 

[EARLIER ORIGINAL APPLICATION NO. 1302 OF 2024 (PB)] 

  

IN THE MATTER OF 

Suo Motu matter based on news item titled  

“Residents stage protest against pollution  

caused by Vijayawada Thermal Power Station” 

 appearing in The Hindu dated 04.11.2024                                                        ……..Applicant 

  

Vs 

Andhra Pradesh Pollution Control Board (APPCB) 

Through its Member Secretary and Others  

….. Respondent(s)   

  

AFFIDAVIT 

I, Dr. R. Rajkumar, S/o Shri G. Rajendran, aged about 44 years currently working as Scientist 

‘E’ in Central Pollution Control Board, Regional Directorate - Chennai, 40-E, 2nd Floor, BSNL 

Building, TVK Industrial Estate, CIPET Road, Chennai - 600 032, do hereby solemnly affirm 

and sincerely state as follows: 

1. That the deponent is authorized representative to represent the Respondent CPCB in 

the present case, and as such, I am well conversant with the facts and circumstances of 

the present case on the basis of the information derived from the official records, and 

hence, I am competent and authorized to verify, sign and swear this affidavit on behalf 

of the Respondent CPCB.  

2. That the accompanying reply may be read part and parcel of the present affidavit as I 

am competent to swear this affidavit.
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3. That the accompanying reply has been drafted and filed under my instructions and 

authority the contents thereof of are true and correct on the basis of the record 

maintained during ordinary course of business of CPCB and available records and 

documents and the contents of the same are read over and explained to me and are not 

repeated herein for the sake of brevity. 

  

DEPONENT 

  

 

 

VERIFICATION 

 

            Verified at Chennai on this 03rd day of March, 2025 that the contents of the above reply 

are correct and true on the basis of the record of the cases as 

mentioned in the day to day affairs of the CPCB. Nothing has been concealed 

therefrom or mis-stated. 

 

Verified at Chennai on this the 03rd day of March, 2025 

  

DEPONENT 

  

 COUNSEL FOR RESPONDENT NO. 2  
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    Item No. 05  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1302/2024 

News Item titled "Residents stage protest against pollution caused by 
Vijayawada Thermal Power Station" appearing in The Hindu dated 
04.11.2024 

Date of hearing: 19.11.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

ORDER 

1. This original application is registered suo-motu on the basis of the 

news item titled "Residents stage protest against pollution caused by 

Vijayawada Thermal Power Station" appearing in The Hindu dated 

04.11.2024. 

2. The matter relates to the environmental pollution caused by the 

Vijayawada Thermal Power Station (VTPS) resulting in staging of protest by 

residents of Ibrahimpatnam and Kondapalli, two areas near Vijayawada in 

Andhra Pradesh. As per the article, Dust and ash emanating from the plant 

and is causing heart and lung ailments. Ash released by the power plant 

is polluting the villages in about a 10-km radius and damaging the nearby 

crops. The article highlights that ash from the power plant was falling on 

houses in nearby colonies such as Tummalapalem, Jupudi, Kilesapuram, 

Kethanakonda, Kondapalli, and Guntupalli.  

Annexure R-2/IPage No. 8
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3. The above matter indicates violation of the provisions of the Air 

(Prevention and Control of Pollution) Act, 1981 and the Environment 

Protection Act, 1986. 

4. The news item raises substantial issue relating to compliance of the 

environmental norms and implementation of the provisions of scheduled 

enactment. 

5. Power of the Tribunal to take up the matter suo-motu has been 

recognized by the Hon’ble Supreme Court in the matter of “Municipal 

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 

SCC Online SC 897.   

6. Hence, we implead the following as respondents: 

i. Andhra Pradesh Pollution Control Board (APPCB), Through its 

Member Secretary

Andhra Pradesh Pollution Control Board, Poranki, Vijayawada -  

521 137, Andhra Pradesh, India.

ii. Central Pollution Control Board (CPCB), Through its Member 

Secretary 

Central Pollution Control Board (CPCB), Parivesh Bhawan, East Arjun 

Nagar, Delhi – 110032, India.

iii. Ministry of Environment, Forest and Climate Change (MOEF) - 

Regional Office, Andhra Pradesh 

Ministry of Environment, Forest & Climate Change, Regional Office 

(Southern), 3rd Floor, D.No. 24-5-47/4, Lalithapuri, K.P. Road, 

Vijayawada - 520 010, Andhra Pradesh, India.

iv. District Magistrate (DM), Vijayawada 

Office of the District Magistrate, Collectorate Complex, NTR 

Circle, Vijayawada, Andhra Pradesh - 520 001, India.
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7. Issue notice to the above respondents for filing their response/reply 

by way of affidavit before the Southern Zonal Bench of the Tribunal at least 

one week before the next date of hearing. If any respondent directly files 

the reply without routing it through his advocate then the said respondent 

will remain virtually present to assist the Tribunal.  

8. Since the matter relates to the Southern Zonal Bench, Chennai, 

therefore, OA is transferred to the Southern Zonal Bench. Therefore, the 

original record of this OA be transferred to the Southern Zonal Bench, 

Chennai for further action. 

9. List before Southern Zonal Bench at Chennai on 10.01.2025. 

Prakash Shrivastava, CP 

Dr. A. Senthil Vel, EM 

November 19, 2024 
O.A. No. 1302/2024 
HB.. 
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Item No.02:-   
 
        

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 
[Through Physical Hearing (Hybrid Option)] 

 
Original Application No.314 of 2024(SZ) 

 
[Earlier O.A. No. 1302 of 2024(PB)] 

 

 
 
 

IN THE MATTER OF: 
 
 

Tribunal on its own motion SUO MOTU 
based on the News Item in The Hindu dt: 
04.11.2024 titled, “Residents stage 
protest against pollution caused by 
Vijayawada Thermal Power Station”. 

 

 
And  

 
Andhra Pradesh Pollution Control Board (APPCB),  
Through its Member Secretary,  
Andhra Pradesh and ors. 

...Respondent(s) 
 

 

Date of hearing: 15.01.2025. 
 

 

CORAM:      
 

 

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

 
For Applicant(s):  Suo Motu. 

 
 

For Respondent(s): Mrs. Madhuri Donti Reddy for R1& R4. 

    Ms.Nathami for R2. 
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ORDER 

 
 

1. The above case has been Suo Motu registered by the 

Principal Bench of the National Green Tribunal, New Delhi as 

Original Application No.1302 of 2024 (PB) based on the news item 

published in ‘The Hindu’ dated 04.11.2024 titled, “Residents stage 

protest against pollution caused by Vijayawada Thermal Power 

Station”, which has been transferred to this Bench and 

renumbered as Original Application No.314 of 2024 (SZ). 

 

2. Dr. Narla Tatarao Thermal Power Station (NTTPS) 

(formerly M/s. Vijayawada Thermal Power Station), 

Ibrahimpatnam, Vijayawada, Krishna District is a necessary party 

to this proceeding, we Suo Motu implead them as additional 

Respondent No.5.  

 

3. Let notice be issued to all the respondents through 

the Tribunal.  

 

4. The learned counsel Mrs. Madhuri Donti Reddy 

accepts notice on behalf of Respondents Nos.1 & 4 and Ms. 

Nathami accepts notice on behalf of Respondent No.2.   

 

5. The report dated 10.01.2025 of the Andhra Pradesh 

Pollution Control Board (APPCB) is filed.  

 

6. Let the APPCB file a further action taken report in 

this regard.  
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7. Post the matter on 05.03.2025.    

  
  
       Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 
 
  
  Sd/- 

Dr. Satyagopal Korlapati, EM 
 

O.A. No.314/2024(SZ) 
15th January, 2025.  AD. 
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vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 

PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 

PUBLISHED BY AUTHORITY 

la-  2620] ubZ fnYyh] eaxyokj] fnlEcj 8] 2015@vxzgk;.k 17] 1937   
No. 2620] NEW DELHI, TUESDAY, DECEMBER 8, 2015/AGRAHAYANA 17, 1937  पया�वरणपया�वरणपया�वरणपया�वरण, , , , वनवनवनवन    औरऔरऔरऔर    जलवायुजलवायुजलवायुजलवायु    प�रवत�नप�रवत�नप�रवत�नप�रवत�न    मं
ालयमं
ालयमं
ालयमं
ालय    अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना नई �द�ली, 7 �दस� बर, 2015 काकाकाका....आआआआ. . . . 3305330533053305((((अअअअ))))....———— क� �ीय सरकार, पया�वरण (संर�ण) अिधिनयम, 1986 (1986 का 29) क� धारा 6 और धारा 25 �ारा �द� त शि� तय� का �योग करते #ए पया�वरण (संर�ण) िनयम, 1986 का और संशोधन करन ेके िलए िन� निलिखत िनयम बनाती ह,ै अथा�त् :—  1111....(1) इन िनयम� का संि�+ त नाम पया�वरण (संर�ण) संशोधन िनयम, 2015 ह ै।     (2) ये उनके राजप. म� �काशन क� तारीख को �वृ� त ह�गे ।  2222. . . . पया�वरण (सरं�ण) िनयम, 1986 क� अनुसूची 1 म�,—  (क) 6म सं. 5 और उसस े संबिंधत �िवि8 टय� के : थान पर िन� निलिखत 6म सं. और �िवि8 टया ंअंत:: थािपत क� जाएगंी, अथा�त् :— �म सं�म सं�म सं�म सं. . . .     उ�ोग उ�ोग उ�ोग उ�ोग     मापदडं मापदडं मापदडं मापदडं     मानक मानक मानक मानक     1111    2222    3333    4444    5555कककक    ताप िव�तु सयं
ं ताप िव�तु सयं
ं ताप िव�तु सयं
ं ताप िव�तु सयं
ं ((((जल उपभोग सीमाजल उपभोग सीमाजल उपभोग सीमाजल उपभोग सीमा) ) ) )     जल उपभोग जल उपभोग जल उपभोग जल उपभोग     I. एक बार शीतलन (ओटीसी) के मा; यम से सभी संयं. शीतलन टावर� (सीटी) को �ित8 ठािपत कर�ग ेऔर अिधसूचना क� तारीख से दो वष� क� अविध के भीतर अिधकतम 3.5m3/MWh के िविन>द8 ट जल उपभोग को हािसल कर�गे ।  

Annexure R-2/III
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2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] II. सभी िव@मान सीटी-आधाBरत संयं. 3.5m3/MWh इस अिधसूचना के �काशन क� तारीख से दो वष� के भीतर अिधकतम 3.5m3/MWh तक के िविन>द8 ट जल उपभोग को कम कर�गे ।  III. जनवरी, 2017 के पC चात् �ित8 ठािपत �कए जाने वाले नए संयं. अिधकतम 2.5 m3/MWh तक के िविन�द8 ट जल उपभोग को पूरा कर�गे और शूDय जल दEु य�य को हािसल कर�गे ।  (ख) 6म सं. 25 और उसस े सबंंिधत �िवि8 टय� के पC चात् िन� निलिखत 6म सं. और �िवि8 टयां रखी जाएगंी, अथा�त् :—  �म सं�म सं�म सं�म सं. . . .     उ�ोग उ�ोग उ�ोग उ�ोग     मापदडं मापदडं मापदडं मापदडं     मानक मानक मानक मानक     1111    2222    3333    4444            िवव� त पदाथ�   100 mg/Nm3    स� फर डायो� साइड( SO2)  600 mg/Nm3 (500 मेगावाट से कम �मता क� इकाईय� से लघु इकाईया)ं 200 mg/Nm3 (500 मेगावाट और उसस ेअिधक �मता क� इकाईयां)    नाइJोजन के आ� साइड (NOx) 300 mg/Nm3    पारा (Hg) 0.03 mg/Nm3 (500 मेगावाट और उससे अिधक �मता क� इकाईयां)    1 जनवरी, 2003 के पC चात् 31 �दसंबर, 2016* तक �ित8 ठािपत टीपीपी (इकाईयां)     िवव� त पदाथ�   50 mg/Nm3    स� फर डायो� साइड  (SO2)  600 mg/Nm3 (500 मेगावाट से कम �मता क� इकाईय� से लघु इकाईया)ं 200 mg/Nm3 (500 मेगावाट और उसस ेअिधक �मता क� इकाईयां)    नाइJोजन के आ� साइड  (NOx) 300 mg/Nm3 पारा ( Hg) 0.03 mg/Nm3    1 जनवरी, 2017** से �ित8 ठािपत टीपीपी (इकाईयां)     िवव� त पदाथ� 30 mg/Nm3    स� फर डायो� साइड  (SO2) 100 mg/Nm3    नाइJोजन के आ� साइड  100 mg/Nm3    
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 (NOx) पारा ( Hg) 0.03  mg/Nm3    * टीपीपी (इकाईयां) इस अिधसूचना के �काशन क� तारीख से दो वष� के भीतर         पBरसीमाK को पूरा कर�गी ।         ** इसके अंतग�त सभी टीपीपी (इकाईयां) हL, िजD ह� पया�वरणीय िनकासी �दान क� गई ह ैऔर संिनमा�ण के अधीन ह ै।  [फा.    सं. � यू-15017/40/2007-सीपीडN � य]ू  डा. रािशद हसन, सलाहकार �ट� प�ट� प�ट� प�ट� पण ण ण ण ::::---- मूल िनयम भारत के राजप., असाधारण, भाग  II, खंड 3, उपखंड (ii) म� सं. का.आ. 844(अ) 19 नवबंर, 1986 �ारा �कािशत �कए गए थे और उनका पC चातवतO का.आ. 433(अ) तारीख 18 अ�ैल, 1987 ;  सा.का.िन 176(अ) तारीख 2 अ�ैल, 1996;  सा.का.िन. 97 (अ), तारीख 18 फ़रवरी, 2009 ; सा.का.िन 149(अ) तारीख 4 माच�, 2009 ; सा.का.िन. 543(अ) तारीख 22 जुलाई, 2009 ; सा.का.िन. 739(अ) तारीख 9 िसत� बर, 2010 ; सा.का.िन. 809(अ) तारीख 4 अ�टूबर, 2010, सा.का.िन. 215(अ) तारीख 15 माच�, 2011 ; सा.का.िन. 221(अ) तारीख 18 माच�, 2011 ; सा.का.िन. 354(अ) तारीख 2 मई, 2011 ; सा.का.िन. 424(अ) तारीख 1 जून, 2011 ; सा.का.िन. 446(अ) तारीख 13 जून, 2011 ; सा.का.िन. 152(अ) तारीख 16 माच�, 2012 ; सा.का.िन. 266(अ) तारीख 30 माच�, 2012 ; सा.का.िन. 277(अ) तारीख 31 माच�, 2012; सा.का.िन. 820(अ) तारीख 9 नव�बर, 2012 ; सा.का.िन. 176(अ) तारीख 18 माच�, 2013 ; सा.का.िन. 535(अ) तारीख 7 अग:त, 2013 ; सा.का.िन. 771(अ) तारीख 11 �दस�बर, 2013 ; सा.का.िन. 2(अ) तारीख 2 जनवरी, 2014 ; सा.का.िन. 229(अ) तारीख 28 माच�, 2014 ; सा.का.िन. 232(अ) तारीख 31 माच�, 2014 ; सा.का.िन. 325(अ) तारीख 7 मई, 2014, सा.का.िन. 612(अ) तारीख 25 अग:त, 2014 और अिDतम संशोधन सा.का.िन. 789(अ) तारीख 11 नव�बर, 2014 �कया गया था ।   
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 7th December, 2015 

S.O. 3305(E).— In exercise of the powers conferred by sections 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to 

amend the Environment (Protection) Rules, 1986, namely:— 

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2015. 

    (2) They shall come into force on the date of their publication in the Official Gazette. 

2.  In the Environment (Protection) Rules, 1986, in Schedule – I, -  

 (a) after serial number 5 and entries relating thereto, the following serial number and entries shall be 

inserted, namely:— 

Sr. No. Industry Parameter Standards 

1 2 3 4 

“5A. Thermal Power 

Plant (Water 

consumption limit) 

Water 

consumption 

I. All plants with Once Through Cooling (OTC) 

shall install Cooling Tower (CT) and 

achieve specific water consumption upto 

maximum of 3.5m3/MWh within  a period 
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of  two years from the date of publication 

of this  notification. 

II. All existing CT-based plants reduce specific 

water consumption upto maximum of 

3.5m
3
/MWh within a period of two years from 

the date of publication of this notification. 

III. New plants to be installed after 1
st
  January, 

2017 shall have to meet specific water 

consumption upto maximum of 2.5 m3/MWh 

and achieve zero waste water discharged”; 

(b) for serial number 25, and the entries related thereto, the following serial number and entries 
shall be substituted, namely:- 

Sr. No. Industry Parameter Standards 

1 2 3 4 

“25. Thermal 
Power Plant 

TPPs ( units) installed before 31st December, 2003* 

Particulate Matter  100 mg/Nm3 

Sulphur Dioxide ( SO2) 

 

600 mg/Nm3 (Units Smaller than 500MW 
capacity units) 

200 mg/Nm3 (for units having capacity of  
500MW and above) 

Oxides of Nitrogen  ( NOx) 600 mg/Nm3 

Mercury ( Hg) 0.03 mg/Nm3(for units having capacity of  
500MW and above) 

TPPs ( units)  installed after 1st January,2003, upto 31st December, 2016* 

Particulate Matter  50 mg/Nm3 

Sulphur Dioxide (SO2) 

 

600 mg/Nm3 (Units Smaller than 500MW 
capacity units) 

200 mg/Nm3 (for units having capacity of  
500MW and above) 

Oxides of Nitrogen  ( NOx) 300 mg/Nm3 

Mercury ( Hg) 0.03 mg/Nm3 

TPPs ( units) to be installed from 1st January, 2017** 

Particulate Matter  30 mg/Nm3 

Sulphur Dioxide (SO2) 100 mg/Nm3 

Oxides of Nitrogen  ( NOx) 100 mg/Nm3 

Mercury ( Hg) 0.03 mg/Nm3 

*TPPs (units) shall meet the limits within two years from date of publication of this notification. 
       **Includes all the TPPs (units) which have been accorded environmental clearance and are    under 

construction”. 

[F. No. Q-15017/40/2007-CPW] 

Dr. RASHID HASAN, Advisor  
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Note: - The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (i) vide number S.O. 844(E), dated the 19
th
 November, 1986 and subsequently amended 

vide the following  notifications:—  

S.O. 433(E), dated 18th April 1987; G.S.R. 176(E) dated 2nd April, 1996; G.S.R. 97(E), dated the 

 18
th
 February, 2009; G.S.R. 149(E), dated the 4

th
 March , 2009; G.S.R. 543(E), dated 22

nd
 July, 

2009; G.S.R. 739(E), dated the 9th September, 2010; G.S.R. 809(E), dated, the 4th October, 2010, 

G.S.R. 215(E), dated the 15th March, 2011; G.S.R. 221(E), dated the 18th March, 2011; 

G.S.R. 354(E), dated the 2
nd

 May, 2011; G.S.R. 424(E), dated the 1
st
 June, 2011; G.S.R. 446(E), 

dated the 13th June, 2011; G.S.R. 152(E), dated the 16th March, 2012; G.S.R. 266(E), dated 

the 30th March, 2012; and G.S.R. 277(E), dated the 31st March, 2012; and G.S.R. 820(E), dated 

the 9
th
 November, 2012; G.S.R. 176(E), dated the 18

th
 March, 2013; G.S.R. 535(E), dated the 

7th August, 2013; G.S.R. 771(E), dated the 11th December, 2013; G.S.R. 2(E), dated the 2nd January, 

2014; G.S.R. 229(E), dated the 28th March, 2014; G.S.R. 232(E), dated the 31st March, 2014;  

G.S.R.  325(E), dated the 07
th
 May, 2014, G.S.R. 612,(E), dated the 25

th
 August, 2014 and lastly 

amended vide notification G.S.R. 789(E), dated 11th November, 2014. 
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Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  590] ubZ fnYyh] lkseokj] ekpZ 7] 2016@iQkYxqu 17] 1937   
No. 590] NEW DELHI,  MONDAY,  MARCH  7,  2016/ PHALGUNA 17 , 1937  

पया�वरण, वन 

पया�वरण, वन पया�वरण, वन 

पया�वरण, वन और

औरऔर

और 

  

 जलवाय ुप�रवत�न म�ंालय

जलवाय ुप�रवत�न म�ंालयजलवाय ुप�रवत�न म�ंालय

जलवाय ुप�रवत�न म�ंालय 

शिु�प�

शिु�प�शिु�प�

शिु�प� 

नई �द�ली, 7 माच
, 2016 

का.आ. 

का.आ. का.आ. 

का.आ. 682

682682

682(अ)

(अ)(अ)

(अ).—भारत के राजप� म� �कािशत पया
वरण, वन और जलवाय ु प�रवत
न मं�ालय क  

अिधसूचना सा.का.िन. 3305(अ) तारीख 7 �दसबंर, 2015 (ारा अिधसूिचत पया
वरण (संर-ण) संशोधन िनयम, 

2015 के अंतग
त आने वाली नीचे उि�लिखत �िवि4य5 को िन6 पढ़�: 

1. पृ: सं. 2, <म सं. 25, पंि= सं. 2 के नीचे सारणी म� >त?भ 3 और 4 म� “31 �दसबंर

�दसबंर�दसबंर

�दसबंर, 2003 से

ससेे

स ेपहले

पहलेपहले

पहले 

स�ंथािपत

स�ंथािपतस�ंथािपत

स�ंथािपत टीपीपी

टीपीपीटीपीपी

टीपीपी (इकाईयां

इकाईयांइकाईयां

इकाईया)ं”

””

” 

2. पृ: सं. 2, <म सं. 25, पंि= सं. 6 क  सारणी के >त?भ 4 म� “300 mg/Nm

3

” के >थान पर “600 

mg/Nm

3

” पढ़�  

3. पृ: सं. 2, <म सं. 25, पंि= सं. 8 क  सारणी के >त?भ 3 और 4 म� “1 जनवरी, 2003”  के >थान पर  

“1 

  

 जनवरी

जनवरीजनवरी

जनवरी, 2004” पढ़� 

[फा.सं. Bयू.15017/40/2007-सीपीडD�य]ू 

डा. रािशद हसन, सलाहकार  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

CORRIGENDUM 

New Delhi, the 7th March, 2016 

S.O. 682(E).—In the notification of the Government of India in the Ministry of Environment, Forest 

and Climate Change vide number S.O. 3305(E), dated the 7
th
 December, 2015, published in the Gazette of 

India, Part II, Section 3, Sub-section (ii), in page 4, in the Table, against serial number 25, for “1
st
 January, 

2003” substitute “1st January, 2004”. 

[F.No. Q-15017/40/2007-CPW] 

Dr. RASHID HASAN, Advisor 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION  

New Delhi, the 28th June, 2018 

 G.S.R. 593 (E).—Whereas, a draft notification, for Thermal Power Plants was published in the

Gazette of India, Extraordinary, vide notification of the Government of India in the erstwhile Ministry of

Environment, Forest and Climate Change number G.S.R. 3337(E), dated the 16th October, 2017, inviting

objections and suggestions from all persons likely to be affected thereby within a period of sixty days from the

dated on which copies of the Gazette containing the said notification were made available to the public; 

 

And Whereas, copies of the Gazette were made available to the public on the 16th October, 2017;

And Whereas, all objections and suggestions received from all persons and stakeholders in response to 

the draft notification have been duly considered by the Central Government; 

 

Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules,

1986, the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely:- 

1.  (1) These rules may be called the Environment (Protection) Amendment Rules, 2018.  

(2) They shall come into force on the date of their publication in the Official Gazette.  

2. In the Environment (Protection) Rules, 1986, in Schedule-I,-

(a) against serial number 5A, in column 4, for item III, the following item shall be substituted,

namely:-

“III. Specific water consumption shall not exceed maximum of 3.0 m3/MWh for new plants installed

after the 1
st
 January, 2017 and these plants shall also achieve zero waste water discharge.”; 

 

(b) after serial number 5A and the entries relating thereto, the following serial number and entries 

shall be inserted, namely:- 

 

Sl. No. Industry Parameter Standards 

1 2 3 4  

“5B. Thermal Power Plant (water

consumption limit) 

using sea water

Water consumption Items I to III in column 4 in serial number

5A above shall not be applicable to the 

Thermal Power Plants using sea water”;  

(c) in serial number 25, the following Note shall be inserted, namely:— 

 

“Note: All monitored values for SO2, NOx and Particulate Matter shall be corrected to 6% Oxygen,

on dry basis”; 

(d) after serial number 33 and the entries relating thereto, the following serial number and entries

shall be inserted, namely:— 

Sl. No. Industry Parameter Standards 

1 2 3 4  
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“33A. Thermal Power

Plants with wet 

Flue Gas  

Desulphurization 

(FGD)

Stack

Height/Limit in

Meters 

Power generation capacity:
-

 100 MW and above      H=6.902(QX0.277)0.555

                              or 

                             100 m minimum  
- Less than 100 MW H=6.902(QX0.277)0.555 

or

                         30 m whichever is more”;

Q = Emission rate of SO2 in kg/hr*

H = Physical stack height in meter 

*total of the all Unit’s connected to stack 

Note: These standards shall apply to coal / lignite

based Thermal Power Plants.”.

 

 

[F. No. Q-15017/40/2007-CPW]

DR. A. SENTHIL VEL, Scientist ‘G’ 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section

(i) vide number S.O. 844 (E), dated the 19
th

November, 1986 and last amended vide notification number

G.S.R. 263(E), dated the 22nd March, 2018. 
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असाधारण  
EXTRAORDINARY 

भाग II—ख᭛ ड 3—उप-ख᭛ ड (i)  
PART II—Section 3—Sub-section (i) 

ᮧािधकार स ेᮧकािशत 

PUBLISHED BY AUTHORITY 

 
 

पयाᭅवरण, वन और जलवाय ुपᳯरवतᭅन मंᮢ ालय 

अिधसचूना 

नई ᳰद᭨ली, 19 अ᭍ तूबर, 2020 

सा.का.िन. 662(अ).—कᱶ ᮤीय सरकार, पयाᭅवरण (संरᭃण) अिधिनयम, 1986 (1986 का 29) कᳱ धारा 6 और 
धारा 25 ᳇ारा ᮧद᭜ त शि᭍ तयᲂ का ᮧयोग करत े ᱟए पयाᭅवरण (संरᭃण) िनयम, 1986 का और संशोधन करन े के िलए 
िन᭥ निलिखत िनयम बनाती ह,ै अथाᭅत ्:--  

1.(1) इन िनयमᲂ का संिᭃ᭡ त नाम पयाᭅवरण (संरᭃण) संशोधन िनयम, 2020 ह ै।  

   (2) य ेउनके राजपᮢ मᱶ ᮧकाशन कᳱ तारीख को ᮧव᭜ृ त हᲂग े।  

2. पयाᭅवरण (संरᭃण) िनयम, 1986 कᳱ अनुसूची 1 मᱶ,--  

 ᮓ. सं. 25 के सामने, “जनवरी, 2003 के प᭫ चात ्31 ᳰदसंबर, 2016 तक ᮧित᭬ ठािपत टीपीपी (इकाईया)ं”, शीषᭅ के अधीन,  

नाइᮝोजन के आ᭍ साइड (NOx) के संबंध मᱶ, “ 300 mg/Nm3”, अंकᲂ और अᭃरᲂ के ᭭ थान पर, ᭭ तंभ 4 मᱶ,  
“450 mg/Nm3”, अंक और अᭃर रखे जाएंग े।  

                                                    [फा.सं. ᭍ य-ू15017/40/2007-सीपीड᭣ ᭨ य]ू 

 िजगमेत ट᭍ पा, संय᭍ु त सिचव 

 

स.ं  540] नई ᳰद᭨ली, बृह᭭ पितवार, अ᭍ तबूर 22, 2020/आि᭫ वन 30, 1942  
No.  540] NEW DELHI, THURSDAY, OCTOBER 22, 2020/ASVINA  30, 1942  

सी.जी.-डी.एल.-अ.-22102020-222659
CG-DL-E-22102020-222659
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ᳯट᭡ पण : —मूल िनयम भारत के राजपᮢ, असाधारण, भाग II, खंड 3, उपखडं (ii) मᱶ सं. का.आ. 844(अ) 
19 नवंबर, 1986 ᳇ारा ᮧकािशत ᳰकए गए थ े और उनका अंितम संशोधन अिधसूचना सा.का.िन. 48 (अ), तारीख 24 
जनवरी, 2020 ᳇ारा ᳰकया गया । 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

 NOTIFICATION 

New Delhi, the 19th October, 2020 

G.S.R. 662(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) 
Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment 
(Protection) Rules, 1986, namely:— 

1.   (1) These rules may be called the Environment (Protection) Amendment Rules, 2020. 

      (2) They shall come into force on the date of their publication in the Official Gazette. 

2.   In the Environment (Protection) Rules, 1986, in Schedule – I, - 

 

against S. No. 25, under the heading “TPPs (units) installed after 1st January, 2003, upto 31st December, 2016”, in 
respect of Oxides of Nitrogen (NOx), for figure and letters “300 mg/Nm3” in column 4, the figure and letters  
“450 mg/Nm3” shall be substituted.   

 [F. No. Q-15017/40/2007-CPW] 

JIGMET TAKPA, Joint Secretary 

 Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) 
vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 48(E), dated the 
24th January, 2020. 
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ऄसाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—ईप-खण् ड (i)  

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

पयाावरण, वन और जलवाय ुपररवतान मतं्रालय 

ऄजधसचूना 

नइ ददल्ली, 31 माचा, 2021 

सा.का.जन. 243(ऄ).—केन्द्रीय सरकार, पयाावरण (संरक्षण) ऄजधजनयम, 1986 (1986 का 29) की धारा 3, 

धारा 6 और धारा 25 द्वारा प्रदत्त िजियों का प्रयोग करत ेहुए, पयाावरण (संरक्षण) जनयम, 1986 का और संिोधन करन े

के जलए जनम्नजलजखत जनयम बनाती ह,ै ऄथाात ्:- 

1. (1)  आन जनयमों का संजक्षप्त नाम पयाावरण (संरक्षण) संिोधन जनयम, 2021 ह ै। 

(2)  ये जनयम राजपत्र में प्रकािन की तारीख को प्रवृत्त होंगे । 

2. पयाावरण (संरक्षण) जनयम, 1986 की ऄनुसूची-1, के क्रम संखयांक 25 में, “*टीपीपी (आकाइयां) आस 

ऄजधसूचना के प्रकािन की तारीख से दो वर्ा के भीतर सीमाओं को परूा करेंगी”, ऄक्षरों, कोष्ठकों और िब्दों के स्ट्थान पर, 

जनम्नजलजखत रखा जाएगा, ऄथाात् :- 

“*(i) पयाावरण, वन और जलवायु पररवतान मंत्रालय, जवदु्यत मंत्रालय, केन्द्रीय जवदु्यत प्राजधकरण (सीइए) और 

केन्द्रीय प्रदरू्ण जनयंत्रण बोडा के प्रजतजनजधयों से जमलकर बन ेकाया बल का गठन केन्द्रीय प्रदरू्ण जनयंत्रण बोडा (सीपीसीबी) 

द्वारा सारणी-1 में यथाजवजनर्ददष्ट तीन प्रवगों में सारणी-1 के स्ट्तंभ (4) में यथाजवजनर्ददष्ट समय सीमा के भीतर ईत्सजान 

मानदंडों के ऄनुरुप होने के जलए ईनकी ऄवजस्ट्थजत के अधार पर तापीय जवदु्यत संयत्रों के प्रवगीकरण हतेु दकया जाएगा, 

ऄथाात ्:- 

 

स.ं    192] नइ ददल्ली, बृहस्ट् पजतवार, ऄप्रैल 1, 2021/चतै्र 11, 1943  

No.  192] NEW DELHI, THURSDAY, APRIL 1, 2021/CHAITRA 11, 1943  

सी.जी.-डी.एल.-अ.-01042021-226335
CG-DL-E-01042021-226335
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सारणी-1 

क्र.सं. प्रवगा ऄवजस्ट्थजत/स्ट्थान ऄनुपालन के जलए समय सीमाएं 

 

   जनवृत्त नहीं होने 

वाली आकाइयां 

जनवृत्त होने वाली 

आकाइयां 

(1) (2) (3) (4) (5) 

1 प्रवगा क 10 लाख से ऄजधक जनसंखया वाल े

राष्ट्रीय राजधानी क्षेत्र या िहरों की 

10 दकलोमीटर की पररजध के  

भीतर 1    

31 ददसम्बर, 2022 

तक 

31 ददसम्बर, 2022 

तक 

2 प्रवगा ख गंभीर रूप से प्रदजूर्त क्षेत्रों या गैर 

प्राजप्त िहरों की 10 दकलोमीटर की 

पररजध के भीतर 2 

31 ददसम्बर, 2023 

तक 

31 ददसम्बर, 2025 

तक 

3 प्रवगा ग प्रवगा क और ख में सजम्मजलत से 

जभन्न 

31 ददसम्बर, 2024 

तक 

31 ददसम्बर, 2025 

तक 
1 भारत की 2011 की जनगणना के ऄनुसार । 

2 सीपीसीबी द्वारा यथापररभाजर्त । 

(ii)   सारणी-1 के स्ट्तंभ (5) में यथाजवजनर्ददष्ट तारीख के पूवा जनवृत्त होने के जलए घोजर्त तापीय जवदु्यत संयत्र 

से, ईस जस्ट्थजत में जहां ऐसे संयंत्र ईनके जनवृत्त होने के अधार पर छूट के जलए सीपीसीबी और सीइए को एक प्रजतज्ञान 

प्रस्ट्तुत करत ेहैं, जवजनर्ददष्ट मानदडंों को पणूा करने की ऄपेक्षा नहीं की जाएगी: 

 परन्द्त ुऐसे संयत्रों से, ईस जस्ट्थजत में जहां ईनका प्रचालन प्रजतज्ञान में यथाजवजनर्ददष्ट तारीख से अगे जारी 

रहता ह,ै जजनत जवदु्यत के प्रजत यूजनट पर 0.20 रुपए की दर से पयाावरण प्रजतकर ईद्ग्रहीत दकया जाएगा; 

(iii)  जनवृत्त नहीं होने वाले तापीय जवदु्यत संयंत्र से, सारणी-1 के स्ट्तभं (4) में यथाजवजनर्ददष्ट तारीख के पश्चात,् 

सारणी-2 में जवजनर्ददष्ट दरों के ऄनुसार पयाावरण प्रजतकर ईद्ग्रहीत दकया जाएगा, ऄथाात् :- 

सारणी-2 

समय-सीमा से अग ेगैर 

ऄनुपालन प्रचालन 

पयाावरणीय प्रजतकर (रुपए प्रजत यूजनट जजनत जवदु्यत)  

 प्रवगा क प्रवगा ख प्रवगा ग 

0-180 ददवस 0.10 0.07 0.05 

181-365 ददवस 0.15 0.10 0.075 

366 ददवस और ऄजधक  0.20 0.15 0.10” 

[फा.सं. क्यू-15017/40/2007-सीपीडब्ल्यू] 

नरेि पाल गंगवार, संयुि सजचव 

रटप्पणः  मूल जनयम, भारत के राजपत्र, ऄसाधारण, भाग II, खंड 3, ईपखंड (i) में ऄजधसूचना संखया का.अ. 844(ऄ), 

तारीख 19 नवम्बर, 1986 द्वारा प्रकाजित दकए गए थ े और ईनका ऄंजतम संिोधन ऄजधसूचना संखया 

सा.का.जन. 662(ऄ), तारीख 19 ऄिूबर, 2020 द्वारा दकया गया ।  

  

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 31st  March, 2021 

G.S.R. 243(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) 

Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely:— 
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1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2021. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Environment (Protection) Rules, 1986, in Schedule – I, in serial number 25 for letters, brackets and 

words ―*TPPs (units) shall meet the limits within two years from date of publication of this notification‖, the 

following shall be substituted, namely: - 

―* (i) A task force shall be constituted by Central Pollution Control Board (CPCB) comprising of 

representative from Ministry of Environment and Forest and Climate Change, Ministry of Power, Central Electricity 

Authority (CEA) and CPCB to categorise thermal power plants in three categories as specified in the Table-I on the 

basis of their location to comply with the emission norms within the time limit as specified in column (4) of the Table-

I, namely: - 

Table-I 

Sl. No. Category Location/area Timelines for compliance 

Non retiring units Retiring units 

(1) (2) (3) (4) (5) 

1 Category A Within 10 km radius of National 

Capital Region  or cities having 

million plus population
1
. 

Upto 31
st
 December 

2022 

Upto 31
st
 

December 2022 

2 Category B Within 10 km radius of 

Critically Polluted Areas
2
 or 

Non-attainment cities
2
 

Upto 31
st
 December 

2023 

Upto 31
st
 

December 2025 

3 Category C Other than those included in 

category A and B 

Upto 31
st
 December 

2024 

Upto 31
st
 

December 2025 

1
 As per 2011 census of India. 

2
 As defined by CPCB.  

(ii)  the thermal power plant declared to retire before the date as specified in column (5) of Table-I shall not be 

required to meet the specified norms in case such plants submit an undertaking to CPCB and CEA for exemption on 

ground of retirement of such plant: 

Provided that such plants shall be levied environment compensation at the rate of rupees 0.20 per unit electricity 

generated in case their operation is continued beyond the date as specified in the Undertaking; 

(iii)  there shall be levied environment compensation on the non-retiring thermal power plant, after the date as 

specified in column (4) of Table-I, as  per the rates specified in the Table-II, namely:- 

Table-II 

Non-Compliant operation beyond 

the Timeline 

Environmental Compensation (Rs. per unit electricity generated) 

Category A  Category B Category C 

0-180 days 0.10 0.07 0.05 

 181-365 days 0.15 0.10 0.075 

366 days and beyond 0.20 0.15 0.10. ‖ 

[F. No. Q-15017/40/2007-CPW] 

NARESH PAL GANGAWAR, Jt. Secy. 

 

Note:  The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) 

vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 662(E), 

dated the 19th October, 2020. 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (i)  

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 5 जसतम् बर, 2022 

Lkk-dk-fu- 682(अ).—केन्द्रीर् सरकार, पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 3, धारा 

6 और धारा 25 द्वारा प्रित्त िजिर्ों का प्रर्ोग करते हुए, पर्ाावरण (संरक्षण) जनर्म, 1986 का और संिोधन करन ेके जलए 

जनम्नजलजखत जनर्म बनाती ह,ै अर्ाात ्:- 

1. (1) इन जनर्मों का संजक्षप्त नाम पर्ाावरण (संरक्षण) िसूरा संिोधन जनर्म, 2022 ह ै।  

(2) रे् रािपत्र में उनके प्रकािन की तारीख को प्रवृत्त होंग े।  

2. पर्ाावरण (संरक्षण) जनर्म, 1986 की अनुसूची 1 के क्रम सं. 25 में, “*(i) सारणी 1” के स्ट्र्ान पर जनम्नजलजखत 

रखा िाएगा, अर्ाात् :--  

सारणी-1 

क्रम 

स.ं  

प्रवगा  अवस्ट्र्ान/क्षते्र  अनपुालन के जलए समर्-सीमा  

(जनवतृ्त न होन ेवाली इकाईर्ा)ं 

अनपुालन स ेछूट के जलए इकाईर्ों 

को जनवृत्त करन ेकी अजंतम तारीख 

SO2 उत्सिान 

स े जभन्न 

पैरामीटर  

SO2 उत्सिान SO2 उत्सिान 

स े जभन्न 

पैरामीटर 

SO2 उत्सिान 

(1)  (2)  (3)  (4)  (5)  (6) (7)  

1.  प्रवगा क  राष्ट्रीर् रािधानी क्षेत्र र्ा 10 लाख से 31 दिसंबर, 31 दिसंबर, 31 दिसंबर,  

स.ं  603] नई दिल्ली, सोमवार, जसतम् बर 5, 2022/भार 14, 1944  

No. 603] NEW DELHI,  MONDAY, SEPTEMBER 5, 2022/BHADRA 14, 1944  

सी.जी.-डी.एल.-अ.-05092022-238614
CG-DL-E-05092022-238614

सी.जी.-डी.एल.-अ.-05092022-238614
CG-DL-E-05092022-238614
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अजधक िनसंख् र्ा वाले िहरों1 की िस 

दकलोमीटर की पररजध के भीतर । 
2022 तक  2024 तक  2022 तक   

31 दिसंबर, 

2027 तक 
2.  प्रवगा ख गंभीर रूप से प्रिजूित क्षेत्रों1 की र्ा 

गैर-प्राजप्त िहरों2 की िस दकलोमीटर 

के अधाव्यास के भीतर  

31 दिसंबर, 

2023 तक 

31 दिसंबर, 

2025 तक  

31 दिसंबर, 

2025 तक  

3.  प्रवगा ग प्रवगा क और ख में सजम्मजलत से जभन्न  31 दिसंबर, 

2024 तक 

31 दिसंबर, 

2026 तक  

31 दिसंबर, 

2025 तक  

 

1 भारत की  2011 की िनगणना के अनुसार  

2 केन्द् रीर् प्रििूण जनर्ंत्रण बोडा द्वारा र्र्ा-पररभाजित ।  

3. “*(ii)” के स्ट्र्ान पर जनम्नजलजखत रखा िाएगा, अर्ाात् :--  

‘(ii)(क) सारणी 1 के स्ट्तंभ (6) में र्र्ा-जवजनर्िाष्ट तारीख से पवूा जनवृत्त होने के जलए घोजित तापीर् जवदु्यत संर्ंत्र 

से, ऐसे संर्ंत्रों द्वारा कें रीर् प्रििूण जनर्ंत्रण बोडा और कें रीर् जवदु्यत प्राजधकरण को ऐसे संर्ंत्र द्वारा जनवृत्त होन ेके 

आधार पर छूट के जलए वचनबंध प्रस्ट्तुत करने की ििा में SO2 उत्सिान से जभन्न पैरामीटर के जलए जवजनर्िाष्ट 

मानकों को पूरा करने की अपेक्षा नहीं होगी:  

परंत ुऐसे संर्ंत्रों पर सारणी 1 के स्ट्तंभ (4) में र्र्ा-जवजनर्िाष्ट तारीख से उनके द्वारा वचनबंध में र्र्ा-जवजनर्िाष्ट 

तारीख से आग ेिारी रहता ह,ै उनके प्रचालन की ििा में िजनत जवदु्यत की प्रजत इकाई पर 0.40 रुपए की िर से 

पर्ाावरण प्रजतकर उिग्रजहत दकर्ा िाएगा;  

(ii)(ख) सारणी 1 के स्ट्तंभ (7) में र्र्ा-जवजनर्िाष्ट तारीख से पवूा जनवृत््त होन ेके जलए घोजित तापीर् जवदु्यत संर्ंत्र 

से, ऐसे संर्ंत्रों द्वारा कें रीर् प्रििूण जनर्ंत्रण बोडा और कें रीर् जवदु्यत प्राजधकरण को ऐसे संर्ंत्र द्वारा जनवृत्त होन ेके 

आधार पर छूट के जलए वचनबंध प्रस्ट्ततु करने की ििा में SO2 उत्सिानों से जभन्न जवजनर्िाष्ट मानकों को पूरा करन े

की अपेक्षा नहीं होगी:  

परंत ुऐसे संर्ंत्रों पर सारणी 1 के स्ट्तंभ (5) में र्र्ा-जवजनर्िाष्ट तारीख से उनके द्वारा वचनबंध में र्र्ा जवजनर्िाष्ट 

तारीख से आग ेिारी रहता ह,ै उनके प्रचालन की ििा में िजनत जवदु्यत की प्रजत इकाई पर 0.40 रुपए की िर से 

पर्ाावरण प्रजतकर उिग्रजहत दकर्ा िाएगा;’ 

4. “*(iii)” के स्ट्र्ान पर जनम्नजलजखत रखा िाएगा, अर्ाात्:--  

“(iii) सारणी 1 के स्ट्तंभ (4) और स्ट्तंभ (5) में र्र्ा-जवजनर्िाष्ट तारीख के पश्चात् जनवृत्त न होन ेवाले तापीर् जवदु्यत 

संर्ंत्रों पर सारणी-2 में जवजनर्िाष्ट िरों के अनुसार, पर्ाावरण प्रजतकर उिग्रजहत दकर्ा िाएगा, अर्ाात:्--  

सारणी-2  

समर्-सीमा से आग ेअननुपालन प्रचालन  पर्ाावरण प्रजतकर (प्रजत इकाई िजनत जवदु्यत)  

0-180 दिन  0.20 

181-365 दिन  0.30 

366 दिन और उससे आग े 0.40” 

[फा. सं. क्रू्-15017/40/2007-सीपीडब्लल्र्]ू 

नरेि पाल गगंवार, अपर सजचव 
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रटप्पण : मूल जनर्म, भारत के रािपत्र, असाधारण, भाग II, खंड 3, उपखंड (i) में संख्र्ांक का.आ. 844(अ), तारीख 19 नवंबर, 

1986 द्वारा प्रकाजित दकए गए र्े और उनका अंजतम संिोधन अजधसूचना संख्र्ांक सा.का.जन. 143(अ), तारीख 22 

फरवरी, 2022 द्वारा दकर्ा गर्ा । 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 5th September, 2022 

G.S.R. 682(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act, 

1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely:— 

1. (1) These rules may be called the Environment (Protection) Second Amendment Rules, 2022. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Environment (Protection) Rules, 1986, in Schedule – I, in serial number 25 for “* (i) Table 1” the following 

shall be substituted, namely: - 

Table-I 

Sl. 

No. 
Category Location/area Timelines for compliance 

(Non-retiring units) 
  

Last date for retirement of 

units for exemption from 

compliance 
parameters 

other than SO2 

emissions 

SO2 emissions parameters 

other than SO2 

emissions 

SO2 emissions 

(1) (2) (3) (4) (5) (6) (7) 
1 Category 

A 
With 10 km radius of 

National Capital Region  or 

cities having million plus 

population
1
. 

Up to 31
st
 

December 2022 
Up to 31

st
 

December 

2024 

Up to 31
st
 

December 2022 

Up to 31
st
 

December 

2027 

2 Category 

B 
With 10 km radius of 

Critically Polluted Areas
2
 or 

Non-attainment cities
2 

Up to 31
st
 

December 2023 
Up to 31

st
 

December 

2025 

Up to 31
st
 

December 2025 

3 Category 

C 
Other than those included in 

category A and B 
Up to 31

st
 

December 2024 
Up to 31

st
 

December 

2026 

Up to 31
st
 

December 2025 

1 As per 2011 census of India. 

2 as defined by CPCB.  

3.  For “* (ii)” the following shall be substituted, namely: -  

‘(ii) (a) The thermal power plant declared to retire before the date as specified in column (6) of Table-I shall not be 

required to meet the specified norms for parameters other than SO2 emissions in case such plants submit an 

undertaking to CPCB and CEA for exemption on ground of retirement of such plant: 

Provided that such plants shall be levied environment compensation from the dates as specified in column (4) of table 

–I, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as 

specified in the undertaking;  

(ii) (b) The thermal power plant declared to retire before the date as specified in column (7) of Table-I shall not be 

required to meet the specified norms for SO2 emissions in case such plants submit an undertaking to CPCB and CEA 

for exemption on ground of retirement of such plant: 

Provided that such plants shall be levied environment compensation from the dates as specified in column (5) of table 

–I, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as 

specified in the undertaking;’  
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 4. For “* (iii)” the following shall be substituted, namely: -  

 “(iii) there shall be levied environment compensation on the non-retiring thermal power plants, after the date as 

specified in column (4) and (5) of Table-I, as per the rates specified in the Table-II, namely: - 

Table-II 

Non-Compliant operation beyond the Timeline Environmental Compensation (Rs. per unit electricity 

generated) 

0-180 days 0.20 

181-365 days 0.30 

366 days and beyond 0.40” 

 

[F. No. Q-15017/40/2007-CPW]  

NARESH PAL GANGWAR, Addl. Secy. 

Note :  The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) 

vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 143(E), 

dated the 22nd February, 2022. 
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Annexure-II 

Unit-wise details of status of compliance of the applicable new emission norms as reported by  

Dr. NTPPS, Vijayawada, Andhra Pradesh to CPCB 

Unit 

No. 

Capacity 

(MW) 

Date of 

Commissioning 

Particulate Matter (PM) Oxides of Nitrogen (NOx) Mercury (Hg) 

Applicable PM 

emission limit 

(mg/Nm3) 

Compliance 

status 

Applicable NOx 

emission limit 

(mg/Nm3) 

Compliance 

status 

Applicable Hg 

emission limit 

(mg/Nm3) 

Compliance 

status 

1 210 01-11-1979 100 Complying 600 Complying Not applicable Not applicable 

2 210 10-10-1980 100 Complying 600 Complying Not applicable Not applicable 

3 210 05-10-1989 100 Complying 600 Complying Not applicable Not applicable 

4 210 23-08-1990 100 Not complying 600 Complying Not applicable Not applicable 

5 210 31-03-1994 100 Not complying 600 Complying Not applicable Not applicable 

6 210 24-02-1995 100 Not complying 600 Complying Not applicable Not applicable 

7 500 10-08-2009 50 Not complying 450 Complying 0.03 Complying 

8 800 20-12-2023 30 Not available 100 Not available 0.03 Not available 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजध सचूना 

नई दिल्ली, 31 दिसम्बर, 2021 

 का.आ. 5481(अ).—केन्‍द रीर् सरकार ने भारत सरकार के तत् कालीन पर्ाावरण और वन मंत्रालर् क  अजधसूचना 

सं. का.आ. 763 (अ) तारीख 14 जसतम् बर, 1999 द्वारा कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्रस से तीन स  

दकलोमीआर के जवजनर्िाष् आ ्‍ र्ास के भीतर टोआस के जवजनमााण के जलए उपिाम जमटी ी के उत् खनन को प्रजतबंजधत करने के जलए 

और भवन जनमााण सामग्री के जवजनमााण में और संजनमााण दिर्ाकलाप में फ्लाई-राख के उपर्ोग को बढावा िेने के जलए 

जनिेि िारी दकए हैं; 

और, प्रिषूणकताा भुगतान जसद्ांत (पीपीपी) के आधार पर, ऐसा करके कोर्ला र्ा जलग् नाइट आ आधाररत ताप 

जवयुुतत संर्ंत्रस द्वारा फ्लाई-राख का 100 प्रजतित उपर्ोग सुजनजित करत े हुए और फ्लाई-राख प्रबंधन प्रणाली क  

संधारणीर्ता के जलए पूवोक् त अजधसूचना को और अजधक प्रभावकारी ंंग से कार्ााजन्‍दवत करने हतेु, कें रीर् सरकार न े

म िूिा अजधसूचना क  समीक्षा क ;  

और प्रिषूणकताा भुगतान जसद्ांत के आधार पर पर्ाावरणीर् प्रजतकर जनधााररत दकए िान ेक  आवश् र्कता ह ; 

और, जवजनमााण को बढावा िेकर तथा जनमााण कार्ा के क्षते्र में राख आधाररत उत् पािस तथा भवन जनमााण 

सामजग्रर्स के प्रर्ोग को अजनवार्ा करके उपिाम जमटी ी को संरजक्षत करने क  आवश् र्कता ह ;  

स.ं   5075] नई दिल्ली, िुिवार, दिसम् बर 31, 2021/प ष 10, 1943  

No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943  

सी.जी.-डी.एल.-अ.-01012022-232336
CG-DL-E-01012022-232336
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और, सड़क बनाने, सड़क एवं फ्लाई ओवर के रेललगं बनान,े तआरेखा क  सुरक्षा का उपार् करने, अनुमोदित 

पररर्ोिनाओं के जनचले क्षेत्रस को भरने, खजनत स्ट् थलस को दरर से भरने में जमटी ी क  सामजग्रर्स से भरने के जवकल् प के ूपप में 

राख उपर्ोग को बढावा िेकर उपिाम जमटी ी और प्राकृजतक संसाधनस को संरजक्षत करन ेक  आवश् र्कता ह ;  

और, पर्ाावरण को सुरजक्षत करना तथा कोर्ला अथवा जलग् नाइट आ आधाररत ताप जवयुुतत संर्तं्रस से सृजित फ्लाई 

राख के जनक्षेपण तथा जनपआान क  रोकथाम करना आवश् र्क ह ;   

और, उक् त अजधसूचना में िो ‘राख’ िब् ि का प्रर्ोग दकर्ा गर्ा ह  उसमें कोर्ला र्ा जलग   नाइट आ आधाररत ताप 

जवयुुतत संर्ंत्रस से सृजित फ्लाई-राख और बॉआम-राख िोनस िाजमल हैं; 

और,  कें रीर् सरकार प्रिषूणकताा भुगतान जसद्ांत के आधार पर, पर्ाावरणीर् प्रजतकर क  प्रणाली सजहत राख के 

उपर्ोग के जलए एक ्‍ र्ापक ंांचा लाना चाहती ह ; 

अत: पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण 

(संरक्षण) अजधजनर्म, 1986 (1986 का 29) क  धारा 3 क  उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त 

िजिर्स का प्रर्ोग करत ेहुए, भारत सरकार के पर्ाावरण एवं वन मंत्रालर् क  अजधसूचना िो का.आ. 763 (अ) तारीख 14 

जसतम् बर, 1999 द्वारा भारत के रािपत्र, असाधारण भाग ।।, खंड 3, उप खंड (i) में प्रकाजित का अजधिमण करत ेहुए, 

कोर्ला र्ा जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्रस द्वारा राख के उपर्ोग के संबंध में प्राूपप अजधसूचना िो सा.का.जन. 285 

(अ) तारीख 22 अप्र ल, 2021 द्वारा भारत के रािपत्र, असाधारण, भाग-2, धारा 3, उप धारा (i) में प्रकाजित क  गई थी 

जिसमें उन सभी ्‍ र्जिर्स से जिनका इट ससे प्रभाजवत होना सामान्‍द र् ह  उस तारीख से, जिसको उक् त प्राूपप उपबंधस क  

िासक र् रािपत्र में अंतर्वाष् आ प्रजतर्ां िनता को उपलब् ध करा िी गई थी, साि दिनस के अवसान से पूवा आक्षेप और सुझाव 

आमंजत्रत दकए गए थे।    

और उक् त प्राूपप अजधसूचना के संबंध में उससे संभाजवत त र पर प्रभाजवत होन ेवाल ेसभी ्‍ र्जिर्स से प्रा्‍ त  

आक्षेपस और सुझावस पर कें रीर् सरकार द्वारा सम् र्क ूपप से जवचार कर जलर्ा गर्ा ह ; 

अत: पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म (5) के उप-जनर्म (3) के खंड (घ) के साथ परित पर्ाावरण 

(संरक्षण) अजधजनर्म, 1986 (1986 का 29) क  धारा 3 क  उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त 

िजिर्स का प्रर्ोग करत े हुए और अजधसूचना का.आ. 763 (अ) तारीख 14 जसतम् बर, 1999 का उन बातस के जसवार् 

अजधकांत करते हुए जिन्‍द हें ऐसे अजधिमण से पूवा दकर्ा गर्ा ह  र्ा करन ेका लोप दकर्ा गर्ा ह , केन्‍द रीर् सरकार कोर्लस र्ा 

जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्रस से राख के उपर्ोग के संबंध में जनम् नजलजखत अजधसूचना िारी करती ह , िो इट स 

अजधसूचना के प्रकािन क  जतजथ से प्रवृत् त होगी, अथाात   

क. फ्लाई-राख और बॉआम-राख का जनपआान करन ेहते ुताप जवयुततु सरं्ंत्रस (आीपीपी) के उत् तरिाजर्त् व.- 

(1) प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्र (जिनमें क ज्‍आव और/र्ा सह-उत् पािन कें र िाजमल हैं र्ा 

िोनस) क  र्ह प्राथजमक जिम् मेिारी होगी दक वह अपन ेद्वारा सृजित राख (फ्लाई-राख और बॉआम-राख) का उप प रा (2) में 

दिए गए पारर-अनुकूल तरीके से 100 प्रजतित उपर्ोग सुजनजित करे;  

(2) कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्रस से सृजित राख का उपर्ोग केवल जनम् नजलजखत पारर-अनुकूल 

प्रर्ोिनस के जलए दकर्ा िाएगा, अथाात :-   

(i) फ्लाई राख पर आधाररत उत् पाि अथाात : टोआ ब् लॉक आाइट ल, राइट बर सीमेंआ िीआ, पाइट प, बोडा, प नल का 

जवजनमााण;  

(ii) सीमेंआ जवजनमााण, रेडी-जमक् स कंि आ;  
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(iii) सड़क जनमााण और फ्लाई-ओवर के रेललगं का जनमााण, राख और जिओ-पॉलीमर आ धाररत जनमााण 

सामग्री; 

(iv) बांध का जनमााण; 

(v) जनचले क्षेत्र को भरना; 

(vi) खनन कार्ा से ररक् त हुए स्ट् थान को भरना; 

(vii) लसंआडा र्ा िीत–बद् राख संचर् का जवजनमााण; 

(viii) मृिा परीक्षण के आधार पर जनर्ंजत्रत तरीके से कृजष; 

(ix) तआीर् जिलस में तआरेखा संरक्षण संरचनाओं का जनमााण;  

(x) अन्‍द र् ििेस को राख का जनर्ाात;  

(xi) समर्-समर् पर र्थाजधसूजचत दकसी अन्‍द र् पारर-अनुकूल प्रर्ोिन के जलए। 

(3) अध् र्क्ष, कें रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) क  अध् र्क्षता में एक सजमजत गरित क  िाएगी जिसमें 

पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् (एमओईएरसीसी), जवयुुतत मंत्रालर्, खान मंत्रालर्, कोर्ला 

मंत्रालर्, सड़क पररवहन और रािमागा मंत्रालर्, कृजष अनुसंधान एवं जिक्षा जवभाग, सड़क कांग्रेस संस्ट् थान तथा 

राष् रीर् सीमेंआ एवं भवन सामग्री पररषि के प्रजतजनजधर्स को सिस्ट् र्स के ूपप में िाजमल दकर्ा िाएगा, जिसका 

प्रर्ोिन राख के उपर्ोग के पारर-अनुकूल त र-तरीकस क  िांच करना, उनक  समीक्षा एवं अनुिंसा करना तथा 

प्र युतोजगक र् जवकासस तथा पणधारी से प्रा्‍ त अनुरोधस के आधार पर उप-प रा (2) में र्थोजल्लजखत ऐसे त र-

 तरीकस क  सूची में सजमजत द्वारा सुझाए गए त र-तरीकस को िाजमल करना र्ा दकसी त र-तरीके को सूची से 

हआाना र्ा उसमें संिोधन करना ह । िब भी इट स प्रर्ोिन के जलए अपेजक्षत हो, र्ह सजमजत राज् र् प्रिषूण जनर्ंत्रण 

बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत, ताप जव युुतत संर्ंत्र और खानस के प्रचालकस को आमंजत्रत कर सकती ह । इट स 

सजमजत जसराररि के आधार पर, पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् ऐसे पारर-अनुकूल प्रर्ोिन 

प्रकाजित करेगा।  

(4) प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत ताप जवयुुतत संर्ंत्र उस वषा के ि रान सृजित राख (फ्लाई-राख और बॉआम-

राख) का 100 प्रजतित उपर्ोग करने हते ुउत् तरिार्ी होगा; तथाजप, दकसी भी जस्ट्थजत में, दकसी वषा में राख का 

उपर्ोग 80 प्रजतित से नीचे नहीं होगा और साथ ही, उस ताप जवयुुतत संर्ंत्र को तीन वषा क  अवजध में 100 

प्रजतित औसत राख के उपर्ोग का लक्ष् र् प्रा्‍ त करना होगा : 

 परंत,ु र्ह और दक पहली बार के जलए लागू तीन वषा के चि को ऐसे ताप जवयुुतत संर्ंत्रस, िहां राख का उपर्ोग 

60-80 प्रजतित के बीच होता ह , एक वषा के जलए और ऐसे संर्ंत्रस, िहां राख का उपर्ोग 60 प्रजतित से कम ह , 

िो वषा के जलए बढार्ा िा सकता ह , और राख के उपर्ोग क  प्रजतितता क  गणना के प्रर्ोिन के जलए वषा 

2021-2022 में उपर्ोग क  प्रजतित प्रमात्रा को नीचे िी गई ताजलका के अनुसार ध् र्ान में रखा िाएगा:  

तापीर् जवयुुतत संर्ंत्रस के 

उपर्ोग क  प्रजतितता  

100 प्रजतित उपर्ोजगता प्रा्‍ त 

करने के जलए प्रथम अनुपालन चि  

100 प्रजतित उपर्ोजगता प्रा्‍ त करने के 

जलए जद्वतीर् अनुपालन चि  

>80 प्रजतित 3 वषा 3 वषा 

60-80 प्रजतित 4 वषा 3 वषा 

<60 प्रजतित 5 वषा 3 वषा 
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परन्‍द त,ु ताप जवयुुतत संर्ंत्रस के जलए 80 प्रजतित न्‍द र्नूतम उपर्ोग प्रजतितता, िमि: 60-80 प्रजतित और <60 

प्रजतित क  उपर्ोजगता क  श्रणेी के तहत आने वाले ताप जवयुुतत संर्ंत्रस के जलए प्रथम अनुपालन चि के पहले वषा 

और पहल ेिो वषों पर लागू नहीं होगी। 

परन्‍द त,ु अनुपालन चि के अंजतम वषा में सृजित 20 प्रजतित राख को अगल ेचि में भी ल ेिार्ा िाएगा जिसका 

उपर्ोग उस अनुपालन चि के ि रान सृजित राख के साथ अगले तीन वषों में दकर्ा िाएगा।  

(5)  अप्रर्ुक् त संजचत राख अथाात  लीगेसी राख, जिसका इट स अजधसूचना के प्रकािन से पहले भंडारण दकर्ा गर्ा ह , को  

ताप जवयुुतत संर्ंत्र (आीपीपी) द्वारा इट स रीजत से िजमक ूपप से उपर्ोग में लार्ा िाएगा, दक लीगेसी राख को इट स 

अजधसूचना के प्रकािन क  जतजथ से िस वषों के भीतर परूी तरह उपर्ोग कर जलर्ा िाएगा और र्ह उस जवजिष् आ 

वषा के चाल ूसंचालनस के माध् र्म से राख उत् सिान के जलए जनधााररत उपर्ोग लक्ष् र्स से अजतररक् त होगा।   

 परन्‍द त,ु जनम् नजलजखत प्रजतितताओं में र्था उजल्लजखत लीगेसी राख क  न्‍द र्ूनतम मात्रा का उपर्ोग तास्ट् थानी वषा के 

ि रान कर जलर्ा िाएगा और लीगेसी राख क  न्‍द र्ूनतम मात्रा क  ताप जवयुुतत संर्ंत्र क  संस्ट् थाजपत क्षमता के 

अनुसार वार्षाक राख उत् सिान के आधार पर क  िानी ह ।  

प्रकािन क  जतजथ से वषा पहला िसूरा तीसरा-िसवां 

लीगेसी राख का उपर्ोग 

(वार्षाक राख क  प्रजतितता) 

कम से कम 20 

प्रजतित 

कम से कम 35 

प्रजतित 

कम से कम 50 प्रजतित 

  परन्‍द त,ु र्ह और दक लीगेसी राख का उपर्ोग वहां अपेजक्षत नहीं ह , िहां राख के तालाब र्ा डाइट क जस्ट्थर हो गए हैं 

और हररत पटी ी के जनमााण र्ा प ध रोपण से पुनूपद्ार दकर्ा गर्ा ह  और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा इट स 

संबंध में प्रमाजणत करेगा। दकसी राख तालाब र्ा डाइट क के जस्ट्थरीकरण और भूजम-उद्ार का कार्ा, जिसमें केन्‍द रीर् 

प्रिषूण जनर्ंत्रण बोडा र्ा राज् र् प्रिषूण जनर्ंत्रण बोडा द्वारा प्रमाणन िाजमल ह , इट स अजधसूचना के प्रकािन क  

तारीख से एक वषा के भीतर दकर्ा िाएगा। अन्‍द र् सभी राख के कंुड र्ा डाइट क में िेष बचे राख का उपर्ोग मपर 

उजल्लजखत समर्-सीमाओं के अनुसार िजमक ूपप से  दकर्ा िाएगा।  

रआ्‍ पण: राख के उपर्ोग के लक्ष् र्स को हाजसल करन ेके जलए उप प रा (4) और (5) के अधीन िाजर्त् व 01 अप्र ल, 

2022 क  तारीख से लागू हसगे।  

(6)  दकसी भी नए तापीर् जवयुुतत संर्ंत्र (आीपीपी) में 0.1 हके् आेर्र प्रजत मगेावाआ (एमडब् ल् र्ू) क्षेत्ररल के साथ 

आपातकालीन र्ा अस्ट् थार्ी राख कंुड क  अनुमजत िी िा सकती ह । राख के तालाब र्ा डाइट कस का तकनीक  

जवर्नािेि, केन्‍द रीर् जवयुुतत प्राजधकरण (सीईए) के परामिा से केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा बनाए गए 

दििाजनिेिस के अनुसार होगा और र्े दििाजनििे राख के कंुड र्ा डाइट क के संबंध में इट सक  सुरक्षा, पर्ाावरणीर् 

प्रिषूण, उपलब् ध प्रमात्रा, जनपआान का तरीका, जनपआान में िल क  खपत र्ा संरक्षण, राख िल पुनचािण और ग्रीन 

बेल् आ आदि के वार्षाक प्रमाणन के जलए कार्ाजवजध भी जनधााररत करेंग ेऔर इट स अजधसूचना के प्रकािन क  तारीख 

से तीन महीनस के भीतर प्रस्ट् तुत दकए िाएंगे।  

(7)  प्रत् र्के कोर्ला र्ा जलग् नाईआ आधाररत ताप जवयुुतत संर्ंत्र र्ह सुजनजित करेगा दक राख क  लिाई, उतराई, ंुलाई, 

भंडारण और जनपआान पर्ाावरणीर् िजृि से अनुकूल रीजत से दकर्ा गर्ा ह  और वार्ु और िल प्रिषूण क  रोकथाम 

के जलए सभी ऐजहतर्ात दकए गए हैं और इट स संबंध में जस्ट्थजत क  सूचना इट स अजधसूचना में संलग् न अनुबंध में 

संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को िी िाएगी।  

(8)  प्रत् र्के कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् जवयुुतत संर्ंत्र, संस्ट् थाजपत क्षमता पर आधाररत राख के कम से कम 

16 घंआस के भंडारण के जलए समर्पात िुष् क फ्लाई राख साइट लोस प्रजतष् िाजपत करेगा, जिनके पास पृथक पहुचं मागा 

हसगे, जिससे दक राख पहुचंाने के कार्ा को सुगम बनार्ा िा सके। इट सक  सूचना संबंजधत राज् र् प्रिषूण जनर्ंत्रण 

बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को उपाबंध में िी िाएगी और केन्‍द रीर् प्रिषूण जनर्ंत्रण 
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बोडा (सीपीसीबी) र्ा राज् र् केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत द्वारा समर्-

समर् पर जनरीक्षण दकर्ा िाएगा।  

(9)  प्रत् र्के कोर्ला र्ा जलग् नाईआ आधाररत तापीर् जवयुुतत संर्ंत्र (जिसके अंतगात क ज्‍आव र्ा सह उत् पािन केन्‍द र भी ह  र्ा 

िोनस), वास्ट् तजवक उपर्ोगकताा (उपर्ोगकतााओं) के जहत के जलए केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा के वेब पोआाल र्ा 

मोबाईल रोन ए्‍ प का ललंक उपलब् ध  कराकर ताप जवयुुतत संर्ंत्र के पास राख क  उपलब् धता के वास्ट् तजवक आंकडे़ 

प्रिान करेगा।  

(10)  राख के 100 प्रजतित उपर्ोग का व धाजनक िाजर्त् व, िहां भी लाग ूहो, जवजध में बिलाव के ूपप में माना िाएगा। 

ख.  राख के उपर्ोग के प्रर्ोिनाथा, उत् तरवतती  उप प राग्रार लाग ूहसग े.-  

(1) ऐसे सभी अजभकरण (सरकारी, अद्ासरकारी और जनिी), िो सड़क जबछान,े सड़क और फ्लाई ओवर के दकनारस, 

तआीर् जिलस में तआरेखा क  सुरक्षा संरचनाओं और जलग् नाईआ र्ा कोर्ला आधाररत ताप जवयुुतत संर्ंत्र से 300 

दकमी के भीतर बांधस ि से जनमााण संबंधी कार्ाकलापस में लग ेहुए हैं, इट न कार्ाकलापस में अजनवार्ा ूपप से राख का 

उपर्ोग करेंग े:  

परंतु इट सको पररर्ोिना स्ट् थल पर जनिुल् क प हुचंार्ा िाए और पररवहन लागत, ऐसे कोर्ला र्ा जलग् नाईआ 

आधाररत ताप जवयुुतत संर्ंत्रस द्वारा वहन क  िाए।  

परंत ुर्ह और दक ताप जवयुुतत संर्ंत्र पारस्ट् पररक सहमत हुई ितों के अनुसार राख क  लागत और पररवहन के जलए 

िुल् क ल ेसकता ह  उस मामल ेमें िहां ताप जवयुुतत संर्ंत्र अन्‍द र् माध् र्म से राख का जनपआान करने में समथा ह  और र् े

अजभकरण इट सके जलए प्रथााना कर सकते हैं और जबना लागत और जबना पररवहन िलु् क के राख उपलब् ध कराने के 

प्रावधान तभी लाग ूहसगे र्दि उसके जलए ताप जवयुुतत संर्ंत्र उस जनमााण अजभकरण को नोरआस िारी करता ह ।   

(2) उक् त कार्ाकलापस में राख का उपर्ोग भारतीर् मानक ब् र्ूरो, भारतीर् रोड कांग्रेस, केन्‍द रीर् भवन अनुसंधान 

संस्ट् थान, ूपड़क , केन्‍द रीर् सड़क अनुसंधान संस्ट् थान, दिल् ली, केन्‍द रीर् लोक जनमााण जवभाग, राज् र् लोक जनमााण 

जवभागस और अन्‍द र् केन्‍द रीर् और राज् र् सरकार के अजभकरणस द्वारा जनधााररत दकए गए जवजनििेस और दििाजनिेिस 

के अनुसार दकर्ा िाएगा।  

(3) तापीर् जवयुुतत संर्ंत्र क  300 दकलोमीआर क  पररजध के भीतर अवजस्ट्थत सभी खानस के जलए जवस्ट् ताररत उत् पािक 

उत् तरिाजर्त् व (ईपीआर) के तहत खुली आवता खानस में राख का पृष् ि भंडारण करना र्ा अजधक भार के ंेरस के 

साथ राख का जमश्रण करना बाध् र्कारी होगा। सभी खान के स्ट् वामी र्ा प्रचालक (चाह ेसरकारी, सावािजनक और 

जनिी क्षेत्र के हो) कोर्ला र्ा जलग् नाईआ आधाररत तापीर् जवयुुतत संर्ंत्रस से तीन स  दकलोमीआर (सड़क द्वारा) के 

भीतर, महाजनिेिक, खान सुरक्षा (डीिीएमएस) के दििाजनििेस के अनुसार ओवर बडान के बाह्य जनक्षेप खान क  

ब कदरललंग अथवा स्ट् आोलवंग (प्रचाजलत र्ा छोड़ी गई खानस, ि सा भी मामला हो) के जलए उपर्ोग क  गई 

सामजग्रर्स के भार-िर-भार के आधार पर कम से कम 25 प्रजतित राख को जमजश्रत करन ेके जलए उपार् करेंगे :  

परंत ुऐसे तापीर् जवयुुतत केन्‍द र जन:िलु् क राख प्रिान करके और पररवहन क  लागत को वहन करके र्ा पारस्ट् पररक 

सहमत हुई ितेों पर जलए गए जनणार् के अनुसार लागत र्ा पररवहन ्‍ र्वस्ट् था करके राख क  अपेजक्षत मात्रा क  

उपलब् धता को सुकर बनार्ेंग ेऔर खानस के खाली स्ट् थानस और ंेरो में अजधकभार के साथ राख को जमजश्रत करना, 

सृजित अजधभार के जलए इट स अजधसूचना के प्रकािन क  जत जथ से लागू होगा और उक् त कार्ाकलापस में राख का 

उपर्ोग, कें रीर् प्रिषूण जनर्ंत्रण बोडा, महाजनिेिक खान सुरक्षा और भारतीर् खिान ब् र्रूो द्वारा जनधााररत दििा-

जनिेिस के अनुसार दकर्ा िाएगा। 

   स्ट् पष् आीकरण .-  इट स उप-प रा के प्रर्ोिन के जलए र्ह भी स्ट् पष् आ दकर्ा िाता ह  दक लागत मुक् त राख और 

जन:िुल् क पररवहन के उपबंध केवल तभी लाग ूहसग ेर्दि ताप जवयुुतत संर्ंत्र इट सके जलए खान माजलक को नोरआस िेत े

हैं और अजधभार वाल ेंेर के साथ जमजश्रत करन ेऔर खान में खाली स्ट् थान को भरन ेके जलए राख के 25 प्रजतित 

जहस्ट् से के उपर्ोग का अजधिेि तब तक लागू नहीं होगा िब तक दक ताप जवयुुतत संर्ंत्र द्वारा खान माजलक को 

नोरआस न दिर्ा गर्ा हो। 
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(5) (i) सभी खान माजलकस को खान में खाली स्ट् थानस में राख को समार्ोजित करन ेके जलए खान बंि र्ोिना (प्रगामी और 

अंजतम) त र्ार करनी होगी और खान में खाली स्ट् थान में राख के जनपआान और अजधभार वाल ेंेर के साथ राख को 

जमजश्रत करन े के जलए खान र्ोिनाओं को संबंजधत प्राजधकारी अनुमोदित करेगा। पर्ाावरण, वन और िलवार् ु

पररवतान मंत्रालर् द्वारा ताप जवयुुतत संर्ंत्रस और कोर्ला खिानस क  पर्ाावरणीर् मंिूरी क  अपेक्षा से छूआ िेन ेके 

साथ-साथ ऐसे जनपआान के जलए अपनाए िान े वाल े दििाजनिेिस के संबंध में तारीख 28 अगस्ट् त, 2019 को 

दििाजनिेि िारी दकए गए। 

 (ii)  मंत्रालर्, केन्‍द रीर् प्रिषूण जनर्तं्रण बोडा, महाजनिेिक, खान सुरक्षा (डीिीएमएस) और भारतीर् खान ब् र्ूरो 

(आईबीएम) के साथ परामिा करके, खानस में खाली स्ट् थानस में राख के जनपआान करने तथा अजधभार वाल ेंेरो में 

इट से जमजश्रत करना सुगम बनान ेके जलए समर्-समर् पर आग ेभी दििाजनिेि िारी कर सकता ह  और र्ह खान 

माजलकस क  जिम् मिेारी होगी दक वे ऐसी खानस को अजभञातात करने क  जतजथ से एक वषा के भीतर जवजभन्‍द न 

जवजनर्ामक प्राजधकरणस द्वारा िारी क  गई अनुमजतर्स में आवश् र्क संिोधन र्ा पररवतान प्रा्‍ त करेंगे।  

(6) (i) पर्ाावरणीर् प्रिषूण के संिभा में सुरक्षा, ्‍ र्वहार्ाता (आर्थाक ्‍ र्वहार्ाता नहीं) और पहलुओं क  िांच सजहत राख 

से खान में खाली स्ट् थान को वापस भरने/अजधभार वाले ंेर के साथ राख को जमजश्रत करन े के जलए खानस क  

पहचान करन ेके जलए पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर्, जवयुुतत मंत्रालर्, खान मंत्रालर्, कोर्ला 

मंत्रालर्, महाजनिेिक खान सुरक्षा और भारतीर् खान ब् र्ूरो से प्रजतजनजधर्स को िाजमल करते हुए अध् र्क्ष, केन्‍द रीर् 

प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) क  अध् र्क्षता में एक सजमजत का गिन दकर्ा िाएगा और र्ह सजमजत पणधारी 

मंत्रालर्स र्ा जवभागस के जलए अजभञातात खानस (भूजमगत और खुली, िोनस) के संबंध में त र्ार क  गई जतमाही 

ररपोआों को अयुततन करेगी और र्ह सजमजत, इट स अजधसूचना के प्रकािन के तुरंत पश् चात उपर्ुक् त खानस क  

पहचान करना आरंभ करेगी। 

(ii) ताप जवयुुतत संर्ंत्र र्ा खानें, उपरोक् त अनुसार अजधिेजित उपर्ोग लक्ष् र्स को परूा करन ेके जलए उपर्ुाक् त सजमजत 

द्वारा पहचान दकए िान ेतक राख के जनपआान हतेु प्रतीक्षा नहीं करेंगी। 

(7) राख से जनचले क्षेत्र को भरने का कार्ा, अनुमोदित पररर्ोिनाओं के जलए राज् र् प्रिषूण जनर्ंत्रण बोडा क  पवूा 

अनुमजत से और केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा जनधााररत दििा-जनिेिस के अनुसार दकर्ा िाएगा और राज् र् 

प्रिषूण जनर्ंत्रण बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत द्वारा अनुमोदित स्ट् थलस, अवस्ट् थान, क्षेत्र और अनुमत मात्रा को 

अपनी वेबसाइट आ पर प्रजतवषा प्रकाजित दकर्ा िाएगा।  

(8) केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा, संगत पणधारी के साथ जमलकर, राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा 

प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) द्वारा अनुमजत प्रिान करन ेके जलए समर्बद् ऑनलाइट न आवेिन प्रदिर्ा प्रस्ट् तुत 

करने के साथ-साथ इट स अजधसूचना के अधीन पररकजल्पत सभी प्रकार के कार्ाकलापस के जलए एक वषा के भीतर 

दििाजनिेि प्रस्ट् तुत करेगा।  

(9)  कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र से तीन स  दकलोमीआर के िार्रे में जस्ट्थत सभी भवन जनमााण 

पररर्ोिनाएं (कें रीर्, राज् र् और स्ट् थानीर् प्राजथकरणस सरकारी उपिमस, अन्‍द र् सरकारी अजभकरणस तथा सभी 

जनिी अजभकरणस) राख क  ईआस, आाईल् स, धातुमल राख अथवा अन्‍द र् राख आधाररत उत् पािस का उपर्ोग करेंगी 

बिते दक वे व कजल्पक उत् पािस क  क मत से अजधक क मत पर उपलब् ध न हो।  

(10)  राख आधाररत उत् पािस के जवजनमााण और ऐसे उत् पािस में राख के उपर्ोग में भारतीर् मानक ब् र्ूरो, भारतीर् सड़क 

कांग्रेस और कें रीर् प्रिषूण जनर्तं्रण बोडा द्वारा जनधााररत जवजनिेिस और दििाजनििेस क  अनपुालना होगी।  

ग. ग र-अनपुालन के जलए पर्ाावरणीर् प्रजतकर .- 

(1)  तीन वषा के चि के प्रथम िो वषों में, र्दि कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र (क ज्‍आव और/ र्ा 

सह-उत् पािक स्ट् आेिनस र्ा िोनस सजहत) ने कम-से-कम 80 प्रजतित राख (फ्लाई-राख और बॉआम-राख) उपर्ोग नहीं 

क  ह  तो ऐसे ग र-अनुपालन ताप जवयुुतत संर्ंत्रस पर प्रस्ट् तुत क  गई वार्षाक ररपोआों के आधार पर जवत् तीर् वषा के 
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अंत में अप्रर्ुक् त राख पर 1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर लगार्ा िाएगा और र्दि र्ह तीन 

वषा के चि के तीसरे वषा में 100 प्रजतित राख का उपर्ोग करने में असमथा रहता ह , तो वह अप्रर्ुक् त मात्रा पर 

1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर के भुगतान का पात्र होगा, जिस पर पहले पर्ाावरणीर् 

प्रजतकर नहीं लगार्ी गर्ी ह ।   

परंत ुपर्ाावरणीर् प्रजतकर को प रा क के उप-प रा (4) में उजल्लजखत जवजभन्‍द न उपर्ोगी श्रेजणर्स के अनुसार प्रथम 

अनुपालन चि के अंजतम वषा के अंत में अनुमान लगार्ा िाएगा और अजधरोजपत दकर्ा िाएगा।  

(2)  अजधकाररर्स द्वारा एकजत्रत पर्ाावरणीर् प्रजतकर को केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा के जनर्िाष् आ खाते में िमा दकर्ा 

िाएगा।  

(3)  ल गेसी राख के मामल े में, र्दि कोर्ला र्ा जलग् नाइट आ आधाररत तापीर् मिाा संर्ंत्र (क ज्‍आव र्ा सह-उत् पािक 

स्ट् आेिनस र्ा िोनस सजहत) ने स्ट् थाजपत क्षमता पर आधाररत उत् पन्‍द न राख का कम-से-कम 20 प्रजतित (प्रथम वषा के 

जलए), 35 प्रजतित (जद्वतीर् वषा के जलए), 50 प्रजतित (तीसरे से िसवें वषा तक) उपर्ोग के बराबर लक्ष् र् प्रा्‍ त 

नहीं दकर्ा ह  तो उस जवत् तीर् वषा के ि रान अप्रर्ुक् त ल गेसी राख पर 1000 ुपपए प्रजत आन क  िर से पर्ाावरणीर् 

प्रजतकर लगार्ा िाएगा और र्दि 10 वषा के अतं में ल गेसी राख का उपर्ोग नहीं दकर्ा िाता ह  तो 1000 ुपपए 

प्रजत आन क  िर से िेष अप्रर्कु् त मात्रा पर पर्ाावरणीर् प्रजतकर लगार्ा िाएगा जिस पर पहले पर्ाावरणीर् 

प्रजतकर नहीं लगार्ा गर्ा ह ।  

(4)  अजधकृत खरीििारस र्ा उपभोक् ता अजभकरणस तक राख भेिने क  जिम् मेिारी पररवाहकस र्ा वाहन  माजलक क  

जिम् मिेारी ह  और र्दि इट सका अनुपालन नहीं दकर्ा िाता ह , तो अनजधकृत उपर्ोगकतााओं अथवा ग र-अजधकृत 

उपर्ोगतााओं को ऐसी मात्रा गलत तरीके से जवतररत करन े पर 1500 ूपपए प्रजत आन क  िर से पर्ाावरणीर् 

प्रजतकर लगार्ी, इट सके अजतररक् त राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) 

द्वारा ग र अनुपालनकताा पररवाहकस पर अजभर्ोिन लागू होगा।  

(5)  इट स अजधसूचना के प रा ख में जवजहत पर्ाावरण अनुकूल तरीके में राख के उपर्ोग क  जिम् मेिारी खरीििार र्ा 

उपभोगकताा एिेंजसर्स क  ह  और ऐसा नहीं करन े पर केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण 

जनर्ंत्रण सजमजत (पीसीसी) द्वारा 1500 ूपपए प्रजत आन क  िर से पर्ाावरणीर् प्रजतकर लगार्ा िाएगा। 

(6)  र्दि उपर्ोगकताा अजधकरण प रा ख के अधीन जनधााररत सीमा तक अथवा प रा घ के उप-प रा (1) के अधीन, दिए 

गए नो रआस के माध् र्म से सूजचत क  गई सीमा, इट नमें से िो भी कम हो, तक राख का उपर्ोग नहीं करती ह , वे 

अजतररक् त राख क  मात्रा का 1500 ूपपए प्रजत आन क  िर से भुगतान करन ेके जलए उत् तरिार्ी हसगी।  

 परंतु भवन जनमााण के संबंध में पर्ाावरणीर् प्रजतकर  जनर्मात क्षते्र के 75 ूपपर् ेप्रजत वगा र आ क  िर से वसूल दकर्ा 

िाएगा। 

(7) (i) ताप जवयुुतत संर्ंत्रस अन्‍द र् बकार्ािारस से केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा लगार्ी गई का पर्ाावरणीर् प्रजतकर 

उपर्ोग अप्रर्ुक् त राख के सुरजक्षत जनपआान हते ुदकर्ा िाएगा और राख आधाररत उत् पािस सजहत राख के उपर्ोग 

के संबंध में और अजधक अनुसंधान करन ेके जलए भी जनजध का उपर्ोग दकर्ा िा सकता ह ।  

(ii)  अप्रर्ुक् त मात्रा पर लगाए गए पर्ाावरणीर् प्रजतकर के पश् चात भी राख के उपर्ोग का उत् तरिाजर्त् व ताप जवयुुतत 

संर्ंत्रस क  होगी और र्दि पश् चातवती चिस में पर्ाावरणीर् प्रजतकर लगाने के पश् चात ताप जवयुुतत संर्ंत्र, दकसी 

जविेष चि क  राख के उपर्ोग के लक्ष् र् को प्रा्‍ त करता ह  तो अगले चि के ि रान अप्रर्ुक् त मात्रा पर एकत्र क  

गई पर्ाावरणीर् प्रजतकर में 10 प्रजतित कआ ती के पश् चात उक् त रकम ताप जवयुुतत संर्ंत्र को वापस कर िी िाएगी 

और पश् चातवती चिस में राख के उपर्ोग के मामले में एकत्र क  गई पर्ाावरणीर् प्रजतकर क  20 प्रजतित, 30 

प्रजतित और उसी िम में कआ ती क  िानी ह ।  
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घ.  राख र्ा राख आधाररत उत् पािस क  आपरू्ता हते ुप्रदिर्ा ._  

(1)  ताप जवयुुतत संर्ंत्रस के स्ट् वामी अथवा राख क  ईआस र्ा आाईल् स र्ा धातुमल आधाररत राख के जवजनमााता उन 

्‍ र्जिर्स र्ा अजभकरणस को जलजखत सूचना िेंगे िो जबि  र्ा पररवहन र्ा िोनस के जलए प्रस्ट् तुत राख र्ा राख 

आधाररत उत् पािस के उपर्ोग के जलए उत् तरिार्ी हैं।  

(2)  ऐसे ्‍ र्जि र्ा उपर्ोगकताा अजभकरणस जिन्‍द हें ताप जवयुुतत संर्ंत्रस के स्ट् वामी द्वारा र्ा राख क  टोआस र्ा आाईल् स र्ा 

धातुमल आधाररत राख के उत् पािकस द्वारा सूचना िी गई ह , र्दि वे पहले ही राख र्ा राख  उत् पािस के उपर्ोग के 

प्रर्ोिन से अन्‍द र् अजभकरणस के साथ िुडे़ हुए हैं, र्दि वे दकसी भी राख/राख उत् पािस का उपर्ोग नहीं कर सकते हैं 

अथवा कम मात्रा का उपर्ोग कर सकते हैं, तिनुसार ताप जवयुुतत संर्ंत्र को सूजचत करेंगे।   

ड.  प्रवतान, जनगरानी, लखेा परीक्षा और प्रजतविेन करना      

(1) कें रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण 

जनर्ंत्रण सजमजत (पीसीसी), उपबंधस के अनुपालना सुजनजित करने के जलए प्रवतान और जनगरानी प्राजधकरण हसगे। 

सीपीसीबी र्ा एसपीसीबी र्ा पीसीसी जतमाही आधार पर राख के उपर्ोग क  जनगरानी करेंगे और सीपीसीबी 

इट स प्रर्ोिन के जलए अजधसूचना क  प्रकािन क  तारीख से छ: माह के भीतर एक पोआाल जवकजसत करेगा। संबंजधत 

जिला अजधकारी के पास इट स अजधसूचना के उपबंधस को लागू करने और जनगरानी करने के जलए समवतती  

अजधकाररता होगी। 

(2) (i) ताप जवयुुतत संर्ंत्र, राख उत् सिान और उपर्ोग से संबंजधत माजसक सूचना वेब पोआाल पर अगल ेमहीन ेक  5 तारीख 

तक अपलोड करेगा। कोर्ला र्ा जलग् नाइट आ आधाररत ताप मिाा संर्ंत्रस द्वारा कें रीर् प्रिषूण जनर्ंत्रण बोडा, संबंजधत 

राज् र् प्रिषूण जनर्ंत्रण बोडा र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी), कें रीर् जवयुुतत प्राजधकरण (सीईए) और 

पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् के संबंजधत एक कृत क्षेत्रीर् कार्ाालर्स को इट स अजधसूचना के 

उपबंधस के अनुपालन संबंधी सूचना उपलब् ध कराते हुए वार्षाक कार्ाान्‍द वर्न ररपोआा प्रत् र्ेक वषा (1 अप्र ल से 31 

माचा तक क  अवजध के जलए) अप्र ल माह के 30वें दिन तक प्रस्ट् तुत क  िाएगी। सीपीसीबी और सीईए द्वारा सभी 

ताप जवयुुतत संर्ंत्रस द्वारा प्रस्ट् तुत वार्षाक ररपोआों का समेकन दकर्ा िाएगा और उसे पर्ाावरण, वन और िलवार्ु 

पररवतान मंत्रालर् को 31 मई तक प्रस्ट् तुत दकर्ा िाएगा।  

(ii)  सभी अन्‍द र् उपर्ोगकताा अजधकरण पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर् र्ा राज् र् स्ट् तरीर् पर्ाावरण 

प्रभाव आकलन प्राजधकरण (एसईआईएए) द्वारा िारी पर्ाावरणीर् मंिूरी (ईसी) अथवा राज् र् प्रिषूण जनर्ंत्रण 

बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) द्वारा िारी संचालन क  सहमजत (सीआीओ), िो भी लाग ू

हो, क  अनुपालना ररपोआा में इट स अजधसूचना में आञातापकता के अनुसार राख के उपभोग र्ा उपर्ोग र्ा जनस्ट् तारण 

तथा राख आधाररत उत् पािस के उपर्ोग संबंधी सूचना प्रस्ट् तुत करेंगे। केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) र्ा 

राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) अजधसूचना के उपबंधस के प्रभावी 

कार्ाान्‍द वर्न क  समीक्षा करन ेहतेु ताप जवयुुतत संर्ंत्रस के अजतररक् त अन्‍द र् सभी अजधकरणस क  राख उपर्ोग क  

वार्षाक ररपोआा प्रकाजित करेंगे।  

(3)  इट स अजधसूचना के उपबंधस क  जनगरानी और कार्ाान्‍द वर्न के प्रर्ोिन के जलए केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा 

(सीपीसीबी) क  अध् र्क्षता में एक सजमजत का गिन दकर्ा िाएगा जिसके सिस्ट् र् जवयुुतत मंत्रालर्, कोर्ला 

मंत्रालर्, खनन मंत्रालर्, पर्ाावरण, वन और िलवार्ु पररवतान मंत्रालर्, सड़क पररवहन और रािमागा मंत्रालर् 

और भारी उयुतम जवभाग से होने के साथ-साथ सजमजत के अध् र्क्ष द्वारा नाजमत दकए िाने वाले कोई संबंजधत 

पणधारी हसगे। र्ह सजमजत संगत पणधारी को आमंजत्रत कर सकती ह । र्ह सजमजत इट स अजधसूचना के उपबंधस के 

प्रभावी और िक्ष कार्ाान्‍द वर्न के जलए जसराररिें कर सकती ह । र्ह सजमजत छ: माह में कम से कम एक बार एक 

ब िक करेगी और वार्षाक कार्ाान्‍द वर्न ररपोआों क  समीक्षा करेगी और र्ह सजमजत, इट स अजधसूचना द्वारा आिापक 

दकए गए अनुसार छ: महीनस में कम से कम एक बार संगत पणधारी (को) को आमंजत्रत करके राख के उपर्ोग क  

जनगरानी करन े के जलए पणधारी से साथ परामिािात्री ब िकें  आर्ोजित करेगी। र्ह सजमजत पर्ाावरण, वन और 

िलवार्ु पररवतान मंत्रालर् (एमओईएरसीसी) को छ: माजसक ररपोआा प्रस्ट् तुत करेगी।  
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 (4) ताप जवयुुतत संर्ंत्रस और राख के उपर्ोगकतााओं र्ा राख आधाररत उत् पािस के जवजनमााताओं के बीच के जववाि का 

समाधान करन ेके प्रर्ोिन से राज् र् सरकारें र्ा संघ राज् र्क्षेत्र क  सरकारें इट स अजधसूचना के प्रकािन क  तारीख 

से तीन माह के भीतर राज् र् प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) क  

अध् र्क्षता में एक सजमजत का गिन करेंगी जिसमें जवयुुतत जवभाग के प्रजतजनजध और एक प्रजतजनजध उस जवभाग का 

होगा, िो जववाि वाले संबंजधत अजभकरण का कार्ा िेख रह ेहैं।  

(5)  केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) द्वारा प्राजधकृत लेखा परीक्षकस द्वारा ताप जवयुुतत संर्ंत्रस और 

उपर्ोगकताा अजभकरणस द्वारा दकए गए राख के जनपआान क  अनुपालन लेखा परीक्षा संचाजलत क  िाएगी और 

लेखा परीक्षा क  ररपोआा प्रत् र्ेक वषा 30 नवम् बर तक केन्‍द रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् 

प्रिषूण जनर्ंत्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत (पीसीसी) को प्रस्ट् तुत क  िाएगी। केन्‍द रीर् प्रिषूण 

जनर्ंत्रण बोडा (सीपीसीबी) और संबंजधत राज् र् प्रिषूण जनर्तं्रण बोडा (एसपीसीबी) र्ा प्रिषूण जनर्ंत्रण सजमजत 

(पीसीसी) लेखा परीक्षा क  ररपोआा प्रा्‍ त होने के पंरह दिनस के भीतर अनुपालन न करन ेवाले ताप जवयुुतत संर्ंत्रस 

के जवूपद् कारावाई प्रारंभ करेगें। 

[रा. सं. एचएसएम-9/1/2019-एचएसएम] 

नरेि पाल गगंवार, संर्ुक् त सजचव 

उपाबधं 

 

31 मई तक अथवा उससे पहल ेप्रस्ट् तुत क  िान ेवाली राख संबंधी उपबंधस क  अनुपालन ररपोआा (01 अप्र ल से 31 माचा क  

अवजध के जलए) ।  

 

ि.स.ं ब् र् रा  

1. जवयुुतत संर्ंत्र का नाम   

2. कंपनी का नाम   

3. जिला   

4. राज् र्   

5. पत्राचार के जलए डाक का पता :   

6. ई-मेल :   

7. जवयुुतत संर्ंत्र क  संस्ट् थाजपत क्षमता (मगेा वॉआ) :   

8. संर्ंत्र लोड र क् आर (पीएलएर) :   

9. उत् पादित र्ूजनआस क  सं‍ र्ा (एमडब   ल् र्एूच) :   

10. जवयुुतत संर्ंत्र के अंतगात कुल क्षते्र (हके् आेर्र)   

(राख कंुडस के अधीन क्षेत्र सजहत) :  
 

11. ररपोर्आिंग क  अवजध के ि रान कोर्ला खपत क  मात्रा  

(प्रजत  वषा मीररक आन) :  
 

12. औसत राख सामग्री प्रजतितता में (%) :   

13. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख क  मात्रा  

(प्रजत वषा मीररक आन) :  

फ्लाई राख (प्रजत वषा मीररक आन) :  

बॉआम राख (प्रजत वषा मीररक आन) :  

 

14. ड्राई फ्लाई राख भंडारण गड्ढा (गड्ढस) क  क्षमता (मीररक आन) :   

15. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख के उपर्ोग का ब् र् रा:  

(क) ररपोर्आिंग क  अवजध के ि रान वतामान में उपर्ोग क  गई राख क  
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कुल मात्रा (एमआीपीए) :  

(ख) उपर्ोग क  गई फ्लाई राख क  मात्रा (एमआीपीए) :  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल् स र्ा राइट बर 

सीमेंआ िीआ र्ा पाइट प र्ा बोडा/प नल) :  

ii. सीमेंआ जवजनमााण :  

iii. रेडी जमक् स कंि आ :  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री :  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण :  

vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण :  

vii. बांधस का जनमााण :  

viii. जनम् न भू-क्षेत्र का भराव :  

ix. खजनि क्षेत्रस का भराव :  

x. अजधभार वाल ेडम् पस में उपर्ोग :  

xi. कृजष :  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण :  

xiii. अन्‍द र् ििेस को राख का जनर्ाात :  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें) : 

 

(ग) उपर्ोग दकए गए तल के राख क  मात्रा (एमआीपीए) :  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल् स र्ा राइट बर 

सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल) :  

ii. सीमेंआ जवजनमााण :  

iii. रेडी जमक् स कंि आ :  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री :  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण :  

vi. सड़कस, सड़क और फ्लाईओवर के पुश् तस का जनमााण :  

vii. बांधस का जनमााण :  

viii. जनम् न भू-क्षेत्र का भराव :  

ix. खजनि क्षेत्रस का भराव :  

x. अजधभार वाल ेडम् पस में उपर्ोग :  

xi. कृजष :  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण :  

xiii. अन्‍द र् ििेस को राख का जनर्ाात :  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें) : 

 

ररपोर्आिंग क  अवजध के ि रान वतामान में अप्रर्ुक् त राख क  कुल मात्रा 

(एमआीपीए :  

16. ररपोर्आिंग क  अवजध के ि रान वतामान में उत् पादित राख का प्रजतितता 

उपर्ोग (%) :  

 

17. राख कंुडस में राख के जनपआान का ब् र् रा 

क) तारीख 31 माचा तक (ररपोर्आिंग क  अवजध को छोड़कर) राख कुण् ड 

(कुण् डस) में जनपआान दकए गए राख क  कुल मात्रा (मीररक आन):  
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ख) ररपोर्आिंग क  अवजध के ि रान राख कुण् ड (कुण् डस) में जनपआान दकए गए 

राख क  मात्रा (मीररक आन):  

ग) ररपोर्आिंग क  अवजध के ि रान राख कुण् डस में गारा जनस्ट् सरण हतेु खपत 

हुए िल क  कुल मात्रा (मी3):  

घ) राख कुण् डस क  कुल सं‍ र्ा:  

(i)  सदिर्:  

(ii) खाली दकए गए (पनु: भरा िाना ह ) 

(iii) पुन: भरे गए:  

ड.)  राख कुण् डस के अधीन कुल क्षेत्र (हके् आेर्र):  

18.  अलग-अलग राख कुण् ड का ब् र् रा  

राख कुण् ड 1,2 आदि (र्दि राख कुण् डस क  सं‍ र्ा एक से अजधक हो, तो कृपर्ा 

जनम् नजलजखत ब् र् रा अलग से उपलब् ध कराएं) 

क)  जस्ट्थजत: जनमााणाधीन र्ा  सदिर् र्ा खाली दकर्ा गर्ा र्ा पनु: भरा गर्ा 

ख) राख कुण् ड में राख का जनपआान िूुप करने क  तारीख/महीना/वषा र्ा 

 महीना/वषा):  

ग)  राख कुण् ड क  क्षमता पणूा दकए िाने के पश् चात  उसमें राख जनपआान रोकने 

 क  तारीख  

(तारीख/महीना/वषा र्ा महीना/वषा ):  

(सदिर् राख कुण् डस के जलए लागू नहीं) 

ग)   क्षेत्र (हके् आेर्र):  

घ)   डाइट क क  मंचाई (मी.):  

घ)   आर्तन (मी3):  

ड.)  तारीख 31 माचा तक जनपआान दकए गए राख क   मात्रा (मीररक आन):  

च)  उपलब् ध आर्तन का प्रजतित (%) और आग ेजनपआान दकए िा सकने वाले 

 राख क  मात्रा (मीररक आन):  

छ) राख कुण् ड के भरे िान े क  अनुमाजनत अवजध (वषों और महीनस क  

 सं‍ र्ा):  

ड.)  जनिेिांक (अक्षांि और िेिान्‍द तर): 

 (कृपर्ा न्‍द र्ूनतम 4 जनिेिांकस को जवजनर्िाष् आ करें) 

ि)  राख कुण् ड में क  गई लाइट लनंग का प्रकार: एचडीपीई लाइट लनंग र्ा 

 एलडीपीई लाइट लनगं र्ा क् ल ेलाइट लनंग र्ा कोई लाइट लनंग नहीं 

छ)  जनपआान क  जवजध: िुष् क जनपआान र्ा नम गारा (नम गारा के मामल ेमें 

 कृपर्ा जवजनर्आाष् आ करें दक क् र्ा एचसीएसडी र्ा एमसीएसडी र्ा 

 एलसीएसडी ह ) 

ि)   राख का अनपुात: गारा जम श्रण में िल (1:____):  

झ)  संस्ट् थाजपत और कार्ािील राख िल पुनचािण प्रणाली (एडब् ल् र्ूआरएस): 

 हां र्ा नहीं  

ञ)  िमीन के अंिर र्ा िल जनकार् में राख कुण् ड से जनस्ट् सररत अपजिि िल 

 क  मात्रा (मी3): 

आ)  डाइट क क  जस्ट्थरता का अध   र्र्न कराए िान ेक  जपछली तारीख और उस 

 संगिन का नाम जिसने अध् र्र्न दकर्ा:  

ि)  लेखा-परीक्षा दकए िान े क  जपछली तारीख और उस संगिन का नाम 

 जिसने लेखा-परीक्षा क :  

 

19.  उपर्ोग दकए गए पुरान ेराख क  मात्रा (एमआीपीए):  

i. फ्लाई-एि आधाररत उत् पाि (टोआ र्ा ब् लॉक र्ा आाइट ल   स र्ा राइट बर 
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सीमेंआ िीआ र्ा पाइट प र्ा बोडा र्ा प नल): 

ii. सीमेंआ जवजनमााण:  

iii. रेडी जमक् स कंि आ:  

iv. राख और िीओ-पॉजलमर आधाररत जनमााण सामग्री:  

v. लसंआडा र्ा कोल् ड बॉन्‍द डेड राख एग्रीगेआ का जनमााण:  

vi. सड़कस, सड़क और फ्लाई ओवर के पशु् तस का जनमााण:  

vii. बांधस का जनमााण:  

viii. जनम् न भू-क्षेत्र का भराव:  

ix. खजनि क्षेत्रस का भराव:  

x. अजधभार वाल ेडम् पस में उपर्ोग:  

xi. कृजष:  

xii. तआीर् जिलस में तआरेखा सुरक्षा संरचनाओं का जनमााण:  

xiii. अन्‍द र् ििेस को राख का जनर्ाात  

xiv. अन्‍द र् (कृपर्ा जवजनर्िाष् आ करें): 

20.  सार :  

 ब् र् रा सृजित मात्रा 

(एमआीपी) 

उपर्ोग क  गई मात्रा 

(एमआीपी) और (%) 

िेष मात्रा (एमआीपी) 

 ररपोर्आिंग क  अवजध के 

ि रान राख  
   

 पुरानी राख     

 कुल   

21.  कोई अन्‍द र् सूचना :  

वार्षाक अनुपालन ररपोआा, और जवयुुतत संर्ंत्रस और राख 

कुण् डस क  िेप राइट लस क  सॉफ्आ कॉपी ई-मेल:- moefcc-

coalash@gov.in पर भेिी िाए।  

 

22.  प्राजधकृत हस्ट् ताक्षरकताा के हस्ट् ताक्षर  

 

 

 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 31st December, 2021 

 S.O. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of 

Environment and Forests vide S.O.763 (E), dated the 14
th 

September, 1999, as amended from time to time, the Central 

Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the 

utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of 

three hundred kilometres from the coal or lignite based thermal power plants; 

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle 

(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the 

sustainability of the fly ash management system, the Central Government reviewed the existing notification; and 

whereas environmental compensation needs to be introduced based on the polluter pays principle; 
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based 

products and building materials in the construction sector; 

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in 

road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects, 

backfilling of mines, as an alternative for filling of earthen materials; 

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash 

discharged from coal or lignite based thermal power plants on land; 

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as 

bottom ash generated from the Coal or Lignite based thermal power plants; 

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation 

including system of environmental compensation based on polluter pays principle; 

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of 

the notification  of the Government of India, Ministry of Environment and Forests published in the Gazette of India, 

Extra Ordinary part II, section 3, sub-section (i) vide S.O.763 (E), dated the 14
th 

September, 1999, by notification in 

exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment 

(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (i), vide 

G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected 

thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft 

provisions were made available to the public; 

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in 

respect of the said draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 

3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the 

Environment (Protection) Rules, 1986, and in supersession of the Notification S.O.763 (E), dated the 14
th 

September, 

1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby 

issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into 

force on the date of the publication of this notification, namely:-  

  

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.— 

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be 

primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an 

eco-friendly manner as given in sub-paragraph (2); 

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following 

eco-friendly purposes, namely:- 

(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels; 

(ii) Cement manufacturing, ready mix concrete; 

(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material; 

(iv) Construction of dam; 

(v) Filling up of low lying area; 

(vi) Filling of mine voids; 

(vii) Manufacturing of sintered or cold bonded ash aggregate; 

(viii) Agriculture in a controlled manner based on soil testing; 

(ix) Construction of shoreline protection structures in coastal districts; 
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(x) Export of ash to other countries; 

(xi) Any other eco-friendly purpose as notified from time to time. 

(3) A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board 

(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC), 

Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways, 

Department of Agricultural Research and Education, Institute of Road Congress, National Council for 

Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation 

of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-

paragraph (2) based on technological developments and requests received from stakeholders. The committee 

may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants 

and mines, cement plants and other stakeholders as and when required for this purpose. Based on the 

recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may 

publish such eco-friendly purpose. 

(4) Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and 

bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any 

year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle: 

Provided that the three years cycle applicable for the first time is extendable by one year for the 

thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash 

utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the 

percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below: 

Utilisation percentages of thermal 

power plants 

First compliance Cycle to 

meet 100 per cent utilisation 

Second compliance cycle 

onwards, to meet 100 per cent 

utilisation 

>80 per cent 3 years  3 years 

60-80 per cent 4 years 3 years 

<60 per cent 5 years 3 years 

  

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the 

first year and first two years of the first compliance cycle for the thermal power plants under the utilisation 

category of 60-80 per cent and <60 per cent, respectively. 

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried 

forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated 

during that cycle. 

(5) The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this 

notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization 

of legacy ash shall be completed fully within ten years from the date of publication of this notification and 

this will be over and above the utilisation targets prescribed for ash generation through current operations of 

that particular year: 

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be 

utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on 

the annual ash generation as per installed capacity of thermal power plant.   

Year from date of publication 1
st
 2

nd
 3

rd
 -10

th
 

Utilisation of legacy ash (in percentage 

of Annual ash) 

At least 20 per cent At least 35 per cent At least 50 per cent 
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has 

stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution 

Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including 

certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this 

notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per 

the above mentioned timelines. 

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be 

applicable from 1
st
 April, 2022. 

(6) Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond 

with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as 

per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity 

Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond 

or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or 

conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three 

months from the date of publication of this notification. 

(7) Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and 

disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water 

pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board 

(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification. 

(8) Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for 

at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State 

Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be 

inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution 

Control Committee (PCC) from time to time. 

(9) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall 

provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link 

to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s). 

(10) Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable. 

B. For the purpose of utilisation of ash, the subsequent sub-paras shall apply.— 

(1) All agencies (Government, Semi-government and Private) engaged in construction activities such as road 

laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within 

300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities: 

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or 

lignite based thermal power plants.  

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed 

terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a 

request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal 

power plant serves a notice on the construction agency for the same. 

(2) The utilisation of ash in the said activities shall be carried out in accordance with specifications and 

guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research 

Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public 

Works Departments and other Central and State Government Agencies.  
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(3) It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake 

backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer 

Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three 

hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to 

mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of 

overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines 

of the Director General of Mines Safety (DGMS): 

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by 

delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement 

decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be 

applicable for the overburden generated from the date of publication of this notification and the utilisation of 

ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution 

Control Board, Director General of Mines Safety and Indian Bureau of Mines.  

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost 

and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the 

same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine 

voids shall not be applicable unless a notice is served on the mine owner by thermal power plant. 

(4) (i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine 

voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of 

ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued 

guidelines on 28
th

 August, 2019 regarding exemption of requirement of Environmental Clearance of thermal 

power plants and coal mines along with the guidelines to be followed for such disposal.  

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine 

Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash 

disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners 

to get the necessary amendments or modifications in the permissions issued by various regulatory authorities 

within one year from the date of identification of such mines. 

(5) (i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with 

representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of 

Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of 

mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination 

of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the 

committee shall get updated quarterly reports prepared regarding identified mines (both underground and 

opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable 

mines immediately after the publication of this notification. 

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the 

above mentioned committee, to meet the utilisation targets mandated as above. 

(6) Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control 

Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by 

Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control 

Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website. 

(7) Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within 

one year for all types of activities envisaged under this notification including putting in place time bound 

online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution 

Control Committees (PCCs). 
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(8) All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt. 

agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite 

based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products, 

provided these are made available at prices not higher than the price of alternative products. 

(9) Manufacturing of ash based products and use of ash in such products shall be in accordance with 

specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and 

Central Pollution Control Board. 

C. Environmental compensation for non-compliance.— 

(1) In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive 

or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash) 

utilisation, then such non-compliant thermal power plants shall be imposed with an environmental 

compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual 

reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it 

shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which 

environmental compensation has not been imposed earlier: 

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the 

first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A. 

(2) Environmental compensation collected by the authorities shall be deposited in the designated account of 

Central Pollution Control Board.  

(3) In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating 

stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent 

(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an 

environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be 

imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental 

compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been 

imposed earlier. 

(4) It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user 

agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as 

mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution 

of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee 

(PCC).  

(5) It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down 

at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per 

ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC). 

(6) If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have 

been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be 

liable to pay Rs. 1500 per ton of ash for the quantity they fall short off: 

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square 

feet of built up area of construction. 

(7) (i) The environmental compensation collected by Central Pollution Control Board from the thermal power 

plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also 

be utilised for advancing research on use of ash including ash based products. 

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental 

compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any 

Page No. 51



18  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall 

be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected 

on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the 

environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles. 

D. Procedure for supply of ash or ash based products.— 

(1) The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall 

serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for 

sale, or transport or both. 

(2) Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of 

ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose 

of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any 

ash or ash products or use reduced quantity.  

E. Enforcement, Monitoring, Audit and Reporting.— 

(1) The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance 

of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board 

shall develop a portal for the purpose within six months of date of publication of the notification. The 

concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the 

provisions of this notification.  

(2) (i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of 

the next month on the web portal. Annual implementation report (for the period 1
st
 April to 31

st
 March) 

providing information about the compliance of provisions in this notification shall be submitted by the 

30
th

 day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board 

or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated 

Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal 

power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual 

reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate 

Change by 31st May.  

(ii) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based 

products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by 

Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment 

Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or 

Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB) 

or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report 

of ash utilisation of all other agencies except thermal power plants to review the effective implementation of 

the provisions of the notification. 

(3) For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be 

constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of 

Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry 

Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s), 

to be nominated by the Chairman of the committee. The committee may make recommendations for effective 

and efficient implementation of the provisions of the notification. The committee shall meet at least once in 

six months and review annual implementation reports and the committee shall also hold stakeholder 

consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant 

stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of 

Environment, Forest and Climate Change (MoEFCC). 
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(4) For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash 

based products, the State Governments or Union territory administration constitute a Committee within three 

months from the date of publication of this notification under the Chairman, State Pollution Control Board 

(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one 

representative from the Department which deals with the subject of concerned agency with which dispute is 

made. 

(5) The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by 

auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to 

Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution 

Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and 

concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action 

against non-compliant thermal power plants within fifteen days of receipt of audit report. 

 

[F. No. HSM-9/1/2019-HSM]  

NARESH PAL GANGWAR, Jt. Secy. 

   

Annexure 

Ash Compliance Report (for the period 1
st
 April-31

st
 March) to be submitted on or before 31

st
 May. 

Sl. No. Details   

1. Name of Power Plant    

2. Name of the company    

3. District   

4. State   

5. Postal address for communication:   

6. E-mail:   

7. Power Plant installed capacity (MW):   

8. Plant Load Factor (PLF):   

9. No. of units generated (MWh):   

10. Total area under power plant (ha): 

(including area under ash ponds) 

  

11. Quantity of coal consumption during reporting period (Metric 

Tons per Annum): 

  

12 Average ash content in percentage (per cent):    

13. Quantity of current ash generation during reporting period 

(Metric Tons per Annum): 

Fly ash (Metric Tons per Annum): 

Bottom ash (Metric Tons per Annum): 

  

14. Capacity of dry fly ash storage silo(s) (Metric Tons) :   

15 Details of utilisation of current ash generated during reporting 

period 

(a) Total quantity of current ash utilised (MTPA) during 

reporting period:  

(b)  Quantity of fly ash utilised (MTPA): 

(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels) 

(ii) Cement manufacturing: 
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(iii) Ready mix concrete: 

(iv) Ash and Geo-polymer based construction material: 

(v) Manufacturing of sintered or cold bonded ash 

aggregate: 

(vi) Construction of roads, road and fly over embankment:  

(vii) Construction of dams: 

(viii) Filling up of low lying area: 

(ix) Filling of mine voids: 

(x) Use in overburden dumps: 

(xi) Agriculture: 

(xii) Construction of shoreline protection structures in 

coastal districts; 

(xiii) Export of ash to other countries: 

(xiv) Others (please specify): 

(c) Quantity of bottom ash utilised (MTPA):  

(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 

(ii) Cement manufacturing: 

(iii) Ready mix concrete: 

(iv) Ash and Geo-polymer based construction material: 

(v) Manufacturing of sintered or cold bonded ash 

aggregate: 

(vi) Construction of roads, road and flyover embankment:  

(vii) Construction of dams: 

(viii) Filling up of low lying area: 

(ix) Filling of mine voids: 

(x) Use in overburden dumps: 

(xi) Agriculture: 

(xii) Construction of shoreline protection structures in 

coastal districts: 

(xiii) Export of ash to other countries: 

(xiv) Others (please specify): 

  

Total quantity of current ash unutilised (MTPA) during 

reporting period: 

16. Percentage utilisation of current ash generated during reporting 

period (per cent): 

  

17. Details of disposal of ash in ash ponds 

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons) 

as on 31
st
 March (excluding reporting period): 

(b) Quantity of ash disposed in ash pond(s) during reporting 

period (Metric Tons):  

(c) Total quantity of water consumption for slurry discharge 

into ash ponds during reporting period (m
3
): 

(d) Total number of ash ponds: 

(i) Active: 

(ii) Exhausted (yet to be reclaimed): 

(iii) Reclaimed: 

  

(e) total area under ash ponds (ha):  

  

18. Individual ash pond details  

Ash pond-1,2, etc (please provide below mentioned details 

separately, if number of ash ponds is more than one) 

(a) Status: Under construction or Active  or Exhausted or 
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Reclaimed 

(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or 

MMYYYY): 

(c) Date of stoppage of ash disposal in ash pond after 

completing its capacity (DD/MM/YYYY or MM/YYYY): 

(Not applicable for active ash ponds)   

(c) area (hectares): 

(d) dyke height (m):  

(d) volume (m
3
): 

(e) quantity of ash disposed as on 31
st
 March (Metric Tons): 

(f) available volume in percentage (per cent) and quantity of ash 

can be further disposed (Metric Tons):  

(g) expected life of ash pond (number of years and months): 

(e) co-ordinates (Lat and Long): 

(please specify minimum 4 co-ordinates) 

(f) type of lining carried in ash pond: HDPE lining or LDPE 

lining or clay lining or No lining 

g) mode of disposal: Dry disposal or wet slurry (in case of wet 

slurry please specify whether HCSD or MCSD or LCSD)  

  

(h)  Ratio of ash: water in slurry mix (1:___ ): 

  

(i) Ash water recycling system (AWRS) installed and 

functioning: Yes or No   

  

(j) Quantity of wastewater from ash pond discharged into land 

or water body (m3): 

  

(k) Last date when the dyke stability study was conducted and 

name of the organisation who conducted the study:  

  

(l) Last date when the audit was conducted and name of the 

organisation who conducted the audit: 

19. Quantity of legacy ash utilised (MTPA): 

i. Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 

ii. Cement manufacturing: 

iii. Ready mix concrete: 

iv. Ash and Geo-polymer based construction material: 

v. Manufacturing of sintered or cold bonded ash 

aggregate: 

vi. Construction of roads, road and flyover embankment:  

vii. Construction of dams: 

viii. Filling up of low lying area: 

ix. Filling of mine voids: 

x. Use in overburden dumps: 

xi. Agriculture: 

xii. Construction of shoreline protection structures in 

coastal districts; 

xiii. Export of ash to other countries: 

xiv. Others (please specify): 

  

20. Summary: 

Details Quantity generated (MTP) Quantity utilised 

(MTP) and (per cent) 

Balance quantity (MTP) 

Page No. 55



22  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

Current ash during 

reporting period 

      

Legacy ash       

Total       

21. Any other information: 

Soft copy of the annual compliance report, and shape files 

of power plant and ash ponds may be e-mailed to:- moefcc-

coalash@gov.in 

  

22. Signature of Authorised Signatory 
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अध
EXTRAORDINARY 

भ II—खणड 3—उ-खणड (ii)
PART II—Section 3—Sub-section (ii) 

ध  
PUBLISHED BY AUTHORITY 

ा,  औ  ा 

अध

ई दल, 30 द, 2022

.आ. 6169(अ).—ा,  औ  ा   भ   ा ()
, 1986   (5)  उ- (3)  खड (घ)  थ  ा () अध, 1986 (1986
 29) ी ध 3 ी उ-ध (1) औ उ-ध (2)  खड (v)   त    ुए भ 
, अध, भ II, खड 3 उ खड (ii) .आ. 5481(अ), ख 31 द, 2021  ए अध
 ी थ (नह इ इ श इ ख  उ  ध अध ह  ह)ै;

औ, ख  उ  ध अध  उध  ान  ध   ् ,   ्
 औ भन हध  अध  ुए ह;

औ, ख  उ  ध अध  ान  ू ा  ह उ अध 
 उध  ध  उ ह;ै

अ: अ,  न  ा () , 1986   (5)  उ- (1), (2) औ (4) 
थ  ा () अध, 1986 (1986  29) ी ध 3 ी उ-ध (1) औ उ-ध (2) 
खड (v)   त    ुए,  ख  उ ध अध  ख ध 
ह,ै अथा:-

 ख  उ  ध अध  ध –

. 5926] ई दल, क, द 30, 2022/ौष 9, 1944

No. 5926] NEW DELHI, FRIDAY, DECEMBER 30, 2022/PAUSHA 9, 1944  

सी.जी.-डी.एल.-अ.-30122022-241524
CG-DL-E-30122022-241524
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1. ै  , -

(i) उ ै  (4) ,     ख न अवा‍ द ए, अथा :

‘‘न, ह भ द इ अध   ी ख  अथ उ  सथ ए   ्
   थ रा‍ 60      ्   ए रा‍ अ क 
 थ अ क  अ ।

 :  अ क  अ उ   1 अै, 2022  भ ह ।’’

(ii) उ ै 5 , -

() आभ ै , "इ अध   ी ख" ब  सथ  "1 अै, 2022" उ अ औ ब
ख ए;

(ख)   , -

(i) ‘’ह ट  ौध’’  , “ उ ै (6)  थ रा‍  न ष  डा
()   ा   अ ौ ऊा भ   ऊा ” ब ‍ औ अ 
अ:सथ दए ए;

(ii) ‘’ न ष  डा () ” ब ‍ औ अ ह द ए।

(iii) "ए षा" ब  सथ  " षा" ब  ख ए।

(iv) "इ अध   ी ख" ब  सथ  "1 अै, 2022" उ अ औ ब ख ए;

()     मख उबध अ:सथ द ए, अथा :

" द ै  (6)  थरा‍ ख  असथ भड ह अभह दए ए  ख  ड  डइ 
 भ ख  ड  डइ  गह ख   ख ए ह औ   इ ःप  सथ 
उ  ह।”

(iii) उ ै (6)  सथ, उ ै ख ए, अथा:

“(6) द भ ए औ थ ह  था    0.1 ह    ()    ख 
असथ भड  ए  ख   डइ ी अ    ह।ै  न  ् ध 
ा  ए ए  न ष  डा ()  द-े  अ   थ-थ सथ
औ :  दए ए ख   ध ी ी ‍ं  अ ह  औ  दे वषा
  ए ए दक भ धा ।   थ-थ ख   डइ  उी ,
ा ष, उबध ,    ,  ी ख    , ख  ाक औ ह
ट, आद    थ-थ सथ औ :  द ए औ इ अध   ी ख 
 ह भ ख ए :

 द 31 द, 2021  ह  दए ए   ्   ए 1600     उ 
सथ     ख   डइ  औ 1600  अध सथ     ्
  ए   ख   ध  MW, ौ ख   ध  रा‍   भ
ई ै ह , े  थ स‍   थ  द   ह,ै औ  न ष  डा
() औ ध ज ष  डा (ए)/ष   ।   ()
31 ा, 2023  :

 आ द ए था    ौ था    स      ए   ड  डइ
ी अ  ए 31 द, 2021   उ ,   न ष  डा () औ ध
ज ष  डा (ए)/ष   ()   ी ख  3 ह  भ
े  थ    ी  । था    31 ा, 2023 ,  भ   ह :
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 ह औ द  औ इ आध   ्   आ द भ ए ा ख  ड 
डइ  सथ    रा‍  ी अ ह  ए।

 ह औ द ा ख  ड  डइ ी 0.1 ह./ॉ (एडबल)  े ख 3 , 2009
 ा   ्    ह ह ।”

2. ै ख , -

(i) उ ै (1) , “300 द..  भ” ब ‍ औ आ़  सथ  “300 द..  ड  भ”
ब ‍ औ आ ़ ख ए।

(ii) उ ै (8) , उच “ैल उ  ल  अध” ब  सथ  “ न  ा भ
(डबलड)  ध  ा भ (डबलड)  रा‍  ी अ  उलख ल   
ी अ  अध धा  ह  ैल उ  ल” ब ख ए।

3. ै घ , -

(i) उ ै (2)  सथ, उ ै ख ए, अथा:

‘’(2)  त  उा  ए  था       द  ह,ै अ 
ख  उ  उ  ह  ह अन ए  थ    ह  था     
 औ द  उ ह   ह ई ख     उ   ह।ै‘’

(ii) उ-ै (2)  , ख उ-ै अ:सथ द ए, अथा:

“(3)  त  उभ अभ , द  ख आध उ  उ  उ  अन अभ 
 थ ह   ़ ुए ह,    इल  िडा  ग  अन ख आध उ  ां
   द  है  उनह    आइल  िडा  ग  अन ख आध उ 
ां    ह, , द  ख आध उ  उ ह     
 उ   ह।”

2. ह अध    ी ख  ृ ह।

[फ. . एएए - 9/1/2019- एएए]

  , अ 

 :  अध भ  , अध, भ-II, खड 3, उ-खड (ii) . ए 5481(अ) ख
31 द, 2021     ी ई।

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 30th December, 2022 

S.O. 6169(E).—Whereas, the Government of India, Ministry of Environment, Forest and Climate 
Change, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 
of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of 
the Environment (Protection) Rules, 1986, issued a notification published in the Gazette of India, 
Extraordinary, Part II, Section 3, sub-section (ii) vide S.O.5481(E), dated the 31st December, 2021 (herein 
after referred to as the ash utilisation notification); 

And whereas, requests have been received from Ministry of Power, thermal power plants and 
various stakeholders regarding implementation of provisions of the ash utilisation notification; 

And whereas, it is expedient to make amendments to certain provisions of the said notification to 
have smooth transitioning in implementation of the ash utilisation notification;
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and 
(4) of rule (5) of the Environment (Protection) Rules, 1986, the Central Government hereby makes the 
following amendments in the ash utilisation notification namely:-  

In the ash utilisation notification,- 

(1) in paragraph A,- 

(i) in sub-paragraph (4), after the third proviso, the following shall be inserted, namely,- 

“Provided also that new thermal power plants commissioned on or after the date of publication of this
notification shall follow the first compliance cycle similar to the compliance cycle specified for thermal 
power plants having utilisation per cent. less than 60 per cent. as specified in the table. 

Note: The utilisation targets as per the applicable compliance cycle shall commence from 1st April, 2022.”. 

(ii) in sub- paragraph (5),- 

(a) in the opening paragraph, for the words “the date of publication of this notification”, the figures,
letters and word “1st April, 2022” shall be substituted; 

(b) in the second proviso, - 

(i) after the words “green belt or plantation”, the words, brackets, letters and figure “or solar
power plant or wind power plant as per the guidelines issued by the Central Pollution Control 
Board (CPCB) as specified in sub-para (6)” shall be inserted, 

(ii) the words, brackets and letters “Central Pollution Control Board (CPCB) or” shall be
deleted, 

(iii) for the words “a year”, the words “three years” shall be substituted, 

(iv) for the words “the date of publication of this notification”, the figures, letters and word  
“1st April, 2022” shall be substituted. 

(c) after the second proviso, the following proviso shall be inserted, namely: 

“Provided that ash stored in all ash ponds or dykes other than operational ash pond or dyke
designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash 
and either to be reclaimed or stabilised or utilised.”. 

(iii) for sub- paragraph (6), the following sub-para shall be substituted, namely,- 

“(6) Any new as well as operational thermal power plant may be permitted operational ash pond or dyke for
temporary storage of ash within an area of 0.1 hectare per Mega Watt (MW). Technical specifications of 
operational as well as stabilised and reclaimed ash ponds or dykes shall be as per the guidelines of the 
Central Pollution Control Board (CPCB) made in consultation with the Central Electricity Authority (CEA) 
and these guidelines shall also lay down a procedure for annual certification of the operational as well as 
stabilised and reclaimed ash pond or dyke on its safety, environment pollution, available volume, mode of 
disposal, water consumption or conservation in disposal, ash water recycling and green belt, etc. and shall 
be put in place within three months from the date of publication of this notification: 

Provided that up to two operational ash ponds or dykes for thermal power plants commissioned before 31st 
December, 2021, having installed capacity less than or equal to 1600 MW, and up to four operational ash 
ponds or dykes for thermal power plants having installed capacity more than 1600 MW, having multiple 
lagoons, within the specified area from the existing ash ponds or dykes, may be designated with clear 
demarcation along with coordinates, and shall inform to Central Pollution Control Board (CPCB) and 
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) by 31st March, 
2023: 

Provided further that one ash pond or dyke shall be permitted in case of new thermal power plants or 
expansion of existing thermal power plants commissioned on or after 31st December, 2021, which shall 
inform the details of demarcation along with coordinates to Central Pollution Control Board (CPCB) and 
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) within 3 months
from the date of commissioning of thermal power plant or by 31st March, 2023, whichever is later: 
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Provided also that coal and lignite based thermal power plants shall not be allowed to further establish or 
designate any new operational ash pond or dyke: 

Provided also that specification of 0.1 hectare per Mega Watt (MW) of an operational ash pond or dyke 
shall not be applicable for the thermal power plants commissioned before 03rd November, 2009.”. 

(2) in paragraph B,- 

(i) in sub- paragraph (1), for the words, figures and letters “within 300 kms”, the words, figures and letters 
“within a radius of 300 kms” shall be substituted, 

(ii) in sub- paragraph (8), for the words “higher than the price of alternative products”, the words, brackets
and letters “more than the price mentioned in the Schedule of Rates as specified by Central Public Works 
Department (CPWD) or concerned Public Works Department (PWD) or price of alternative products, if not 
mentioned in the Schedule of Rates.” shall be substituted. 

(3) in paragraph -D, - 

(i) for sub- paragraph (2), the following sub- paragraph shall be substituted, namely,- 

“(2) Persons or user agencies who have been served notice by owner of thermal power plants, if they have
already tied up with other agencies for the purpose of utilisation of ash, shall inform the thermal power 
plant accordingly, and if they cannot use any ash or may use reduced quantity.”. 

(ii) after sub- paragraph (2), the following sub-para shall be inserted, namely,- 

“(3) Persons or user agencies who have been served notice by manufacturers of ash bricks or tiles or
sintered ash aggregate or other ash based products, if they have already tied up with other agencies for the 
purpose of utilisation of ash based products, shall inform the manufacturer of ash bricks or tiles or sintered 
ash aggregate or other ash based products, accordingly, and if they cannot use ash based products, or may 
use reduced quantity.”. 

2. This notification shall come into force on the date of its publication in the Official Gazette. 

[F. No. HSM-9/1/2019-HSM] 

NARESH PAL GANGWAR, Addl. Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 
Sub-section (ii), dated the 31st December, 2021, vide number S.O.5481 (E), dated the  
31st December, 2021. 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054. MANOJ KUMAR VERMA

Digitally signed by MANOJ KUMAR 
VERMA 
Date: 2022.12.30 22:04:57 +05'30'
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 
 

पयाावरण, वन और जलवाय ुपररवतान मतं्रालय 

अजधसचूना 

नई ददल्ली, 1 जनवरी, 2024 

का.आ. 05(अ).—केन्द्रीय सरकार ने पयाावरण (संरक्षण) जनयम, 1986 के जनयम (5) के उप-जनयम (3) के  

खंड (घ) के साथ परित पयाावरण (संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 3 की उपधारा (1) और उपधारा 

(2) के खंड (v) द्वारा प्रदत्त िजियों का प्रयोग करत ेहुए, भारत के राजपत्र, असाधारण भाग II, खंड 3, उप-खंड (ii) में 

प्रकाजित संख्या का. आ. 5481(अ), ददनाकं 31 ददसंबर, 2021 द्वारा एक अजधसूचना जारी की गई थी; 

और, उि अजधसूचना के उपबंधों के कायाान्द्वयन के संबंध में जवदु्यत मंत्रालय और अन्द्य जहतधारकों से अनुरोध प्राप्त 

हुए हैं; 

और, पयाावरण-अनकूुल उद्देश्यों के जलए राख के उपयोग को बढावा दनेे के जलए उि अजधसूचना के कुछ उपबंधों 

में संिोधन करना समीचीन ह,ै जजसमें राख-आधाररत उत्पाद जनमााण में लगे सूक्ष्म और लघु उद्यमों द्वारा जनर्ममत राख-

आधाररत उत्पादों में राख का उपयोग सजममजलत ह;ै 

अत: अब, पयाावरण (संरक्षण) जनयम, 1986 के जनयम (5) के उप-जनयम (1), उप-जनयम  (2) और उप-जनयम (4) 

के साथ परित पयाावरण (संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 3 की उपधारा (1) और उपधारा (2) के 

खंड (v) द्वारा प्रदत्त िजियों का प्रयोग करत ेहुए, केन्द्रीय सरकार राख के उपयोग से संबंजधत अजधसूचना में जनम्नजलजखत 

संिोधन करती ह,ै अथाात:् - 

 

स.ं   05] नई ददल्ली, सोमवार, जनवरी 1, 2024/पौष 11, 1945  

No. 05] NEW DELHI, MONDAY, JANUARY 1, 2024/PAUSHA 11, 1945  

सी.जी.-डी.एल.-अ.-01012024-251028
CG-DL-E-01012024-251028
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राख के उपयोग से संबंजधत अजधसूचना के,- 

(1) पैरा ख में,- 

(i) उप-पैरा (1) में, दोनों परंतकुों के स्ट्थान पर, जनम्नजलजखत परंतकु रखा जाएगा, अथाात:् - 

"परंत ुकोयला या जलग्नाइट आधाररत थमाल पावर पलाटं न ेऐसी एजेंजसयों को राख उपलब्ध करान े के जलए 

नोरटस ददया हो, जजसके जलए राख और पररवहन की लागत कोयला या जलग्नाइट आधाररत थमाल पावर पलाटं 

द्वारा वहन की जाएगी।" 

(ii) उप-पैरा (8) में, जनम्नजलजखत को रखा जाएगा, अथाात:् 

"कोयला या जलग्नाइट आधाररत थमाल पावर पलाटं से 300 दकलोमीटर के दायरे में जस्ट्थत सभी भवन जनमााण 

पररयोजनाए ं (कें रीय, राज्य और स्ट्थानीय प्राजधकरण, सरकारी उपक्रम, अन्द्य सरकारी एजेंजसया ं और सभी 

जनजी एजेंजसया)ं राख की ईंटों, टाइल्स, ससटडा राख समुच्चय या अन्द्य राख आधाररत उत्पाद का उपयोग करेंगी, 

परन्द्त ु इन्द्हें कें रीय लोक जनमााण जवभाग (सीपीडब्ल्यूडी) या संबंजधत राज्य के लोक जनमााण जवभाग 

(पीडब्ल्यूडी) द्वारा जनर्ददष्ट दरों की अनुसूची में उजल्लजखत कीमत  से अनजधक कीमत पर उपलब्ध कराया 

जाएगा या दरों की अनुसूची के आधीन जनधााररत न होन ेपर वैकजल्पक उत्पादों  के मूल्य पर उपलब्ध कराया 

जाएगा. 

परंत ु कें रीय लोक जनमााण जवभाग और संबंजधत राज्य के लोक जनमााण जवभाग 01 जनवरी, 2024 से छह 

महीन ेके भीतर जनर्ददष्ट दरों की अनुसूची प्रकाजित करेंगे।" 

(iii)  उप-पैरा (9) के पश्चात, जनम्नजलजखत उप-पैरा अंत:स्थाजपत दकया जाएगा, अथाात:् 

“(10) सभी स्ट्थानीय प्राजधकरण राख और राख-आधाररत उत्पादों अथाात ्इमारतों, सड़कों, तटबंधों या दकसी 

अन्द्य संबंजधत जनमााण गजतजवजध के जनमााण में ईंटें, ब्लॉक, टाइलें, ससटडा या कोल्ड बॉन्द्डडे राख समुच्चय, 

फाइबर सीमेंट िीट, पाइप, बोडा, पैनल के उपयोग के जलए अपन ेसंबंजधत भवन उपजनयमों और अन्द्य सुसंगत 

जवजनयमों में उपबंध करेंगे।" 

(2) पैरा घ में,- 

(i) पैरा (1) के स्ट्थान पर, जनम्नजलजखत को रखा जाएगा, अथाात:् 

“(1) ताप जवदु्यत संयंत्रों के माजलक उन व्यजियों या एजेंजसयों को, जजन्द्हें पैरा ख के उप-पैरा (1) और (3) के 

अधीन राख का उपयोग करन ेकी आवश्यकता ह,ै पररवहन की लागत को वहन करत ेहुए राख की मुफ्त आपरू्मत 

करन ेके जलए संबंजधत राज्य प्रदषूण जनयंत्रण बोडा को एक प्रजत के साथ एक जलजखत नोरटस देंगे। 

(1क) राख की ईंटों या टाइलों या ससटडा राख समुच्चय या अन्द्य राख-आधाररत उत्पादों के जनमााता उन व्यजियों 

या एजेंजसयों को जजन्द्हें पेिकि के जलए पैरा ख के उप- पैरा (8) के अधीन राख-आधाररत उत्पादों का उपयोग 

करना आवश्यक ह,ै ऐसे उत्पादों की जबक्री के जलए एक जलजखत नोरटस दने े सजहत संबंजधत राज्य प्रदषूण 

जनयंत्रण बोडा को उसकी एक प्रजत देंगें।" 

(ii) उप-पैरा (3) के पश्चात, जनम्नजलजखत उप-पैरा अंत:स्थाजपत दकए जाएगें, अथाात:् 

“(4) कोयला या जलग्नाइट आधाररत थमाल पावर पलाटं इस अजधसूचना के अधीन राख का उपयोग करत ेसमय, 

राख का एक जनजश्चत प्रजतित राख आधाररत उत्पादों अथाात ्ईंटों, ब्लॉकों, टाइलों, ससटडा या कोल्ड बॉन्द्डेड 

राख समुच्चय, फाइबर सीमेंट िीट, पाइप, बोडा, पैनल के जनमााण में लगे सभी सूक्ष्म और लघु उद्यमों को कें र 

सरकार के जवदु्यत मंत्रालय द्वारा जारी ददिाजनदिेों के अनसुार ररयायती मूल्य पर या सीजमत नीलामी के 

माध्यम से आपूर्मत के जलए आरजक्षत रखेंगे।" 

 [फा. सं.  09/01/2019-एचएसएमडी] 

नरेि पाल गंगवार, अपर सजचव 

 रटपपण:  मूल अजधसूचना भारत के राजपत्र, असाधारण, भाग II, खंड 3, उप-खंड (ii) में संख्या का.आ. 5481 (अ), 

ददनाकं 31 ददसंबर, 2021 द्वारा प्रकाजित की गई थी और  संख्या का.आ. 6169 (अ) ददनाकं 30 ददसमबर, 

2022 द्वारा अजंतम संिोधन दकया गया था। 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 1st January, 2024 

S.O. 05(E).—Whereas, the Central Government in exercise of the powers conferred by sub-section (1) and 

clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) 

of sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, issued a notification published in the Gazette 

of India, Extraordinary, Part II, Section 3, sub-section (ii) vide number S.O.5481(E), dated the 31
st
 December, 2021; 

AND WHEREAS, requests have been received from Ministry of Power and other stakeholders regarding 

implementation of provisions of the said notification; 

AND WHEREAS, it is expedient to amend certain provisions of the said notification to promote use of ash 

for eco-friendly purposes, including use of ash in ash-based products manufactured by micro and small enterprises 

engaged in ash-based product manufacturing; 

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) 

of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and (4) of rule (5) of 

the Environment (Protection) Rules, 1986, the Central Government hereby makes the following amendments in the 

ash utilisation notification, namely:-   

In the ash utilisation notification,- 

(1)  In paragraph B,- 

(i)  in sub-paragraph (1), for both the provisos, the following proviso shall be substituted, namely: - 

“Provided that the coal or lignite based thermal power plant has given a notice to such agencies for 

making available ash to such agencies for which cost of ash and transportation shall be borne by the 

coal or lignite based thermal power plant.”  

(ii)  in sub-paragraph (8), the following shall be substituted, namely:  

“All building construction projects (Central, State and Local authorities, Govt. undertakings, other 

Govt. agencies and all private agencies) located within a radius of 300 kms from a coal or lignite based 

thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products, 

provided these are made available at prices not more than the price mentioned in the Schedule of Rates 

as specified by the Central Public Works Department (CPWD) or Public Works Department (PWD) of 

the State concerned or price of alternative products, if not mentioned in the Schedule of Rates. 

That the Central Public Works Department and Public Works Department of the State concerned shall 

publish the Schedule of Rates specified within six months from the 1
st
 January, 2024.” 

(iii)  after sub-paragraph (9), the following sub-paragraph shall be inserted, namely:  

“(10) All local authorities shall make provisions in their respective building bye-laws and other 

relevant regulations for the use of ash and ash-based products, such as bricks, blocks, tiles, sintered or 

cold bonded ash aggregates, fibre cement sheets, pipes, boards, panels in construction of buildings, 

roads, embankments or for any other related construction activity.” 

(2) In paragraph D,- 

(i) for paragraph (1), the following shall be substituted, namely: 

“(1) The owner of thermal power plants shall give a written notice to persons or agencies who are 

required to utilise ash under sub-paragraph (1) & (3) of paragraph B for offering the supply of ash free 

of cost and bearing cost of transportation, with a copy to concerned State Pollution Control Board. 

(1A) The manufacturers of ash bricks or tiles or sintered ash aggregate or other ash-based products 

shall give a written notice to persons or agencies who are required to utilise ash-based products under 

sub-paragraph (8) of paragraph B for offering for sale of such products with a copy to concerned State 

Pollution Control Board.” 

(ii)  after sub-paragraph (3), the following sub-paragraphs shall be inserted, namely: 

“(4) The coal or lignite based thermal power plants, while utilising ash under this notification shall 

reserve certain percentage of ash for supply to all micro and small enterprises engaged in ash-based 

product manufacturing namely, bricks, blocks, tiles, sintered or cold bonded ash aggregates, fibre 
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cement sheets, pipes, boards, panels for sale at concessional price or through limited auction in 

accordance with the guidelines issued by the Central Government in the Ministry of Power.” 

[F. No. 09/01/2019-HSMD] 

NARESH PAL GANGWAR, Addl. Secy. 

Note :  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,  

Sub-section (ii), vide number S.O.5481 (E), dated the 31
st
 December, 2021 and last amended, vide number 

S.O. 6169 (E) dated the 30
th 

December, 2022. 
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Request to provide report in matter of O.A. No. 314 of 2024 (SZ) a Suo Motu case based on the news 
item appearing in ‘The Hindu’ dated 04.11.2024 titled, “Residents stage protest against pollution 
caused by Vijayawada Thermal Power Station”

Sir,
Enclosed herewith is the CPCB letter dated 30.01.2025, requesting a report in the matter of O.A. No. 314 of 2024 SZ [
Earlier O.A. No. 1032 of 2024 (PB)] a Suo Motu case based on the news item appearing in ‘The Hindu’ dated 04.11.2024
titled,  “Residents  stage  protest  against  pollution  caused  by  Vijayawada  Thermal  Power  Station”  with  Andhra  Pradesh
Pollution Control Board and Ors, for kind perusal and necessary action, please.

Regards,
Regional Director /�े�ीय िनदेशक
Central Pollution Central Board /क� �ीय �दूषण िनयं�ण बोड�
Regional Directorate, Chennai / �े�ीय िनदेशालय, चे�ई
2nd Floor, BSNL Building, 40-E, /  दूसरी मंिजल, बीएसएनएल िब��ंग, 40-ई,
TVK Industrial Estate, / टीवीके इंड��� यल ए�ेट,
CIPET Road, Guindy / िसपेट रोड, िगंडी,
Chennai, 600032 / चे�ई, 600032

  3 Attachment(s) • Download as Zip • Add To 

Thu, 30 Jan 2025 4:30:01 PM +0530

To "Member APPCB"<membersecy@appcb.gov.in>

Cc "N.V.Bhaskar JCEE"<zovja-jcee@appcb.gov.in>, "RO EE"<rovja-ee1@appcb.gov.in>

Bcc "Sowmya D Scientist C CPCB"<sowmyad.cpcb@nic.in>

Me
Me <rdchennai.cpcb@gov.in>


CPCB Letter dated 30.01.20… .pdf
1.1 MB •  

NGT order dated 19.11.202… .pdf
58.9 KB • 


NGT order dated 15.01.202… .pdf
564.9 KB • 

Request to provide report in matter of O.A. No. 314 of 2024 (SZ) a ... https://mail.mgovcloud.in/zm/?fromService=wp&wpVersion=2bb8cd...

1 of 1 30-01-2025, 16:30
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Paryavaran Bhavan, APIIC Colony Road,

Gurunanak Colony,Auto Nagar, Vijayawada-520 007
 

Lr. No. APPCB/Legal/O.A. No. 314 of 2024(SZ)/NGT(SZ)/2025-      Dt. 19-02-2025

To

The Regional Director,
The Central Pollution Control Board,
2nd Floor, 40-E, BSNL Building
TVK Industrial Estate, CIPET Road,
Guindy, Chennai – 600 032.
Email: rdchennai.cpcb@gov.in
           vlaxmi.cpcb@nic.in

 

 

Sir,

Sub: APPCB-Legal-Report in the matters of O.A. No. 314 of 2024 SZ [ Earlier
O.A. No. 1302 of 2024 (PB)] a Suo Motu case based on the news item
appearing in ‘The Hindu’ dated 04.11.2024 titled, “Residents stage
protest against pollution caused by Vijayawada Thermal Power Station” -
Report-Submitted-Reg.

Ref: 1. The Hon’ble NGT, New Delhi Order dt. 19.11.2024 in O.A.No.1302 of
2024(PB).

2. The Hon’ble NGT, Chennai order dt. 15.01.2025 in O.A. No. 314 of
2024(SZ).

3. CPCB Letter dt.30.01.2025 to the Member Secretary, APPCB, F No.
CM-13013/5/2025-TECH-RD-CHENNAI-RD (Chennai)/2024-25/1004.

4. CPCB Letter dt.10.02.2025 to the Member Secretary, APPCB, F No.
CM-13013/5/2025-TECH RD-CHENNAI-RD (Chennai)/ 2024-25/1044.

***

It is to inform that the Original Application (O.A) No. 1302 of 2024(PB)
was registered by the Hon’ble National Green Tribunal (NGT), Principal Bench
(PB), New Delhi on Suo-Moto, based on the news item appeared in The
Hindu News daily on 04.11.2024, with a title "Residents stage protest against
pollution caused by Vijayawada Thermal Power Station". The matter pertains
to the environmental pollution causing from the Vijayawada Thermal Power
Station (VTPS) as alleged by the petitioners. 

The Hon’ble Tribunal, Principal Bench, New Delhi in the order
dt.19.11.2024, impleaded the Member Secretary, APPCB and the Member
Secretary, CPCB; Regional Office, MoEF & CC, Andhra Pradesh and the
District Magistrate, Vijayawada as respondents 1, 2, 3 & 4 respectively and
ordered the respondents to file their response/reply before Southern Zonal
Bench, Chennai. Accordingly, APPCB filed a report on 10.01.2025.

 

APPCB-13024/2/2025-LEGAL SEC-APPCB I/3950747/2025

Annexure R-2/VII
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Thereafter the matter was transferred to the Southern  Bench and the
Hon’ble NGT, Chennai renumbered the matter as O.A. No.314 of 2024(SZ)
and ordered the APPCB to file action taken report, in its order dt.15.01.2025.

Being a respondent in the above matter, the CPCB requested the Board
for furnishing report of status of compliance of CTO conditions and the action
taken by the Board, vide ref. 3rd and 4th cited.

In response to the above, the report proposed to be filed by the Board
before the Hon’ble NGT, Chennai in obedience to the Hon’ble Tribunal order
dt.15.01.2025, is herewith forwarded for kind perusal and taking necessary
action.
Encl: a/a.           

   

                                                                        Yours faithfully,
                                                                     S SRI SARAVANAN  

                                                             MEMBER SECRETARY
Copy to:

1. The Joint Chief Environmental Engineer, APPCB, ZO: Vijayawada for
information and necessary action.

2. The JCEE, ERM Division (TF), APPCB, HO, Vijayawada for   information
and necessary action.

3. The Environmental Engineer, APPCB, RO : Vijayawada for information
and compliance.

APPCB-13024/2/2025-LEGAL SEC-APPCB I/3950747/2025
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BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

Original Application No.314 of 2024(SZ) 
[Earlier O.A. No. 1302 of 2024(PB)] 

IN THE MATTER OF: 

Tribunal on its own motion SUO 
MOTU based on the News Iltem 
in The Hindu dt: 04.11.2024 
titled, “Residents stage protest 
against pollution caused by 
Vijayawada Thermal Power 
Station”. 

And 

Andhra Pradesh Pollution Control Board (APPCB), 
Through its Member Secretary, 
Andhra Pradesh and ors. 

...Respondent(s) 

INDEX 

1 SL.No. Particulars Page Nos. 
| 

1. | Status report of APPCB in O.A. No.314 of 2024 (SZ) 1-2 

| 2. | Status report of APPCB in O.A. No.314 of 2024 (SZ) submitted 3-5 
on 10.01.2025. Annexure-1 

3. | Directions issued by the APPCB to M/s. Dr. NTTPS on 6-13 
10.01.2025. Annexure-ll 

| 4. | Mis. Dr. NTTPS Plan of Action (PoA) submitted on 27.01.2025. 14-25 
Annexure-lll 

5. | The Hon’ble N.G.T order dated.15.01.2025 in O.A. No.314 of 26-28 
2024 (SZ). 

ok 
™ a) 

Dt.19.02.2025 Environmental Engineer, 
Place: Vijayawada. 

Vijayawada 
APPCB, Regional Office, 
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Report of the A.P. Pollution Control Board (APPCB) in compliance with the 
Hon'ble N.G.T, Chennai Order dated.15.01.2025 in O.A. No.314 of 2024(SZ) earlier 
0.A. No.1302 of 2024 (PB) title “Residents stage protest against pollution caused 
by Vijayawada Thermal Power Station”. 

It is to submit that M/s. Dr. Narla Tatarao Thermal Power Station is a Thermal Power 
Plant operating at Ibrahimpatnam (V&M), NTR District with Electricity production 
capacity of 2560 MW. 

It is to submit that a case was filed before the Hon'ble N.G.T (PB), New Delhi on its own 

motion SUO MOTU based on the news item published in The Hindu newspaper 
dated.04.11.2024, under the caption “Residents stage protest against pollution caused 
by Vijayawada Thermal Power Station”, vide OA No0.1302 of 2024 (PB). 

A hearing was held on 19.11.2024 at the Hon'ble N.G.T (PB), Delhi and O.A. was 
transferred to the Southern Zonal Bench as the matter relates to the Southern Zonal 
Bench. 

The case renumbered as O.A. No.314 of 2024 at the Hon'ble N.G.T (SZ). The Member 
Secretary, A.P. Pollution Control Board is one of the Respondent in the above O.A. 

No.314 of 2024 (SZ). 

It is to submit that the Board has reviewed M/s. Dr. Narla Tatarao Thermal Power 
Station before the Monitoring (Task Force) committee meetings held on 25.01.2024 & 
25.11.2024. 

The APPCB has issued certain directions to the industry on 02.02.2024 for control of 
pollution and comply to the air quality and water quality standards prescribed to the 
industry. 

The Board has submitted status report on 10.01.2025 to the Hon'ble N.G.T (SZ) in 
connection with the O.A. No.314 of 2024. Copy enclose as Annexure-I. 

The case was listed on 15.01.2025 and the Hon'ble N.G.T has issued the following 
order: 

“5.The report dated 10.01.2025 of the Andhra Pradesh Pollution 
Control Board (APPCB) is filed. 
6.Let the APPCB file a further action taken report in this regard. 
7.Post the matter on 05.03.2025". 

The Board has issued directions to the industry vide order dated.10.01.2025 to submit 

detailed plan of action of M/s. Dr. Narla Tatarao Thermal Power Station (NTTPS), 
Ibrahimpatnam, Vijayawada, Krishna District within 2 weeks along with budgetary 
estimations to rectify the violations within 3 months, to take further action in the matter. 
Copy enclosed as Annexure-Il. 

Further, the industry has submitted Plan of Action (PoA) on the directions issued by the 
Board vide letter dated.27.01.2025. The industry has informed that the APGENCO 
management has sanctioned an amount of Rs.10 Crores on 06.12.2023 to control 
Suspended Particulate Matter (SPM), rectification of ESP fields etc. An additional 
budget of Rs.18 Crores sanctioned on 01.04.2024 to improve the performance of the 
existing ESPs, fly ash evacuation systems and to strengthen the existing ash handling 
system. Further, APGENCO Ltd. management has requested M/s. Singareni Collieries 
Company Ltd for supply of high grade coal. The APGENCO has also sanctioned an 
amount of Rs.31 Cores on 16.12.2024 for implementation of air pollution control 

measures.
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The industry submitted time bound action plan for rectification of the pollution comro!@ 
systems and improving the performance of the ESPs and informed that annual overhaul 
was completed for the year,2024-25 pertaining to the Unit-V, VI & VIl and leakages from 
ESP hoppers is controlled. Further, work orders / purchase orders have issued for 
strengthening ash handling systems, fly ash evacuation systems and improve the 
performance of the ESPs. As per the action plan, the industry proposed to complete the 
minor works by 31.03.2025. Copy of the action plan submitted by the industry is 
herewith enclosed as Annexure-IlI. 

The industry has started the rectification works pertaining to control of pollution and are 
under process. The further action taken report by the Board will be submitted to the 
Hon’ble N.G.T in due course. 

This report is submitted for kind consideration. The APPCB will abide by all such 
directions as the Hon’ble Tribunal may deem fit and appropriate. 

“\q\ 
Dt.19.02.2025 Environmentgl Engineer, 
Place: Vijayawada. APPCB, Reglonal Office, 

Vijayawada
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Annexupe- T 
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (N.G.T) @ 

SOUTHERN ZONE, CHENNAI. 

Original Application No.314 of 2024(SZ) 

News Item titled "Residents stage protest 
against pollution caused by 
Vijayawada Thermal Power Station” 
appearing in The Hindu dated.04.11.2024. 

And 

Andhra Pradesh Pollution Control Board (APPCB), 
Through its Member Secretary. 

Central Pollution Control Board (CPCB), 
Through its Member Secretary. 

Ministry of Environment, Forest and Climate Change {MOEF) 
Regional Office, Andhra Pradesh Ministry of Environment, 
Forest & Climate Change, Regional Office {Southern). 

District Magistrate (DM), 
Office of the District Magistrate, Vijayawada. 

............ Respondent(s) 

INDEX 

SI.No Particulars | Page No. 

1. | Status report of APPCB in O.A. No.314 of 2024 (S7). T | 

2. The Hon'ble N.G.T order dated.19.11.2024 in O.A. No.1302 | 15-17 
of 2024 (PB). | | 

/f’ 1 

Place: Vijayawada Environmental Engineer 
Dt:10.01.2025 APPCB, RO. Vijayawada 
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Status report of the A.P. Pollution Control Board in O.A. No.314 of 2024 (57) {Earlier, 0.A. N0.1302/2024(PB)) title “Residents stage protest against pollution 
caused by Vijayawada Thermal Power Station”, 

It is to humbly submit that a case was filed before the Hon'ble N.G.T (PB), New Delhi on 
its own motion SUO MOTU based on the news item published in The Hindu newspaper 
dated.04.11.2024, under the caption “Residents stage protest against polilution 
caused by Vijayawada Thermal Power Station”, vide O.A. No.1302 of 2024 (PB). 

A hearing was held on 19.11.2024 at the Hon'ble N.G.T (PB), Delhi and O.A. was 
transferred to the Southem Zonal Bench as the matter relates to the Southern Zona 
Bench. 

The Member Secretary, A.P. Pollution Control Board is one of the Respondent in the 
above O.A. No.314 of 2024(SZ). 

in this regard, it is to submit that M/s. Dr. Narla Tatarao Thermal Power Station 
{Formerly M/s. Vijayawada Thermal Power Station (VTPS)) is a Thermal Power Plant of 
2560 MW capacity operating at Ibrahimpatnam (V&M), NTR District. 

The APPCB has issued to Consent To Operation {CTO) order to the industry on 
24.04.2023 to produce Electric Power-1760 MW (6 x 210 MW (Stage-1, 1l & 1il) +1 x 500 
MW (Stage-1V)), which is valid upto 31.12.2027. The APPCR has issued Consent To 
Operation (CTO) order to the industry on 28.04.2023 to produce Electric power-800 MW 
(Stage-V), which is valid upto 30.04.2026. 

The industry has installed 500 MW power plant with One (1) boiler of 1625 Tons/hour 
capacity under Stage-1V and Electro Static Precipitator (ESP) provided as air poliution 
control equipment with stack height of 275 meters in the year,2009. The industry 
installed a boiler of 2600 Tons/hour for the production capacity of Electric power- 
800 MW under Stage-V in the year,2023. ESP provided as air pollution contro! 
equipment with chimney of 275 meters height. The industry installed 3 nos. of coal 
crushers with bag filters as air pollution control equipment. 

The APPCB is closely monitoring the industry and reviewed the industry in the External 
Advisory Committee (EAC) meetings held on 28.12.2022 & 25.01.2024 in view of the 
complaints received on pollution problems caused by the industry to the surrounding 
Environment. 

The APPCB has issued certain directions to the industry on 06.01.2023 & 02.02.2024 
for control of pollution and comply to the air quality and water quality standards 
prescribed to the industry.
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® 
M/s. Dr. NTTPS vide its letter dated.31.07.2024 has informed that Andhra Pradesh 
Power Generation Corporation Limited (APGENCO) has sanctioned an amount of 
Rs.10 Crores on 06.12.2023 to control Suspended Particulate Matter SPM), 
rectification of ESP fields etc., An additional budget of Rs.18 Crores sanctioned on 
01.04.2024 by APGENCO Ltd. to improve the performance of the existing ESPs, fly ash 
evacuation systems and to strengthen the existing ash handling system. Fu 2 
APGENCO Ltd. management has requested M/s. Singareni Collieries Company Ltd for 
supply of high grade coal. 

it is further to submit that on 04.11.2024, the surrounding residents of Ibrahimpatnam 
and Kondapalli villages staged a dhama / agitation in front of the thermal power st } 
alleging that the power plant was creating pollution in the area causing health hazards 
to the locals. 

The Boaid officials have inspected the industry on 05.11.2024 and verified the 
compliance of the directions issued by the Board. The RO, Vijayawada has submitted a 
detailed report to the Board office, Vijayawada on 05.11.2024 to take necessary action 
against the industry for control of pollution. 

The issue of pollution caused by the industry, the status of implementation of the air 
pollution control measures, directions issued by the Board were reviewed by the 
Monitoring (Task Force) committee of APPCB, Head office, Vijayawada on 25.11.2024 
and the committee recommended to obtain plan of action from the industry within 2 
weeks along with budgetary estimations to rectify the violations within 3 months. 

The APGENCO Ltd. has further sanctioned an amount of Rs.31 Crores for improvement 
of the ESPs performance and fly ash extraction systems. 

This report is submitted for kind consideration. The APPCB will abide by all such 
directions as the Hon’ble Tribunal may deem fit and appropriate. 

Lol 
), 

Place: Vijayawada Environmental Engi 

Dt:10.01.2025 APPCB, RO, Vijayawada 

wada Regional Office, V 
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APPCB-11023/133/2022-TEC-TF-APPCB 173883009 /2025 

AI\IN EXURe - I 

ANDHRA PRADESH POLLUTION CONTROL BOARD 

Paryavaran Bhavan, APIIC Colony Road, 

Sy Gurunanak Colony, Autonagar, Vijayawada- 520007 
~awr  Phone. No.0866-2463200, Website : https://pcb.ap.gov.in/ 

Lr. No.31/APPCB/HO/ECS//VJA/2019- Date:10-01-2025. 

DIRECTIONS 

Sub.:APPCB - HO - ECS - M/s. Dr. Narla Tatarao - Thermal Power Station, 
Ibrahimpatnam (V&M), NTR District - Non- compliance to Consent conditions 
and standards - Public complaints on Air & water pollution from the TPP - 

Monitoring (TF) Committee Meeting held on 25.11.2024 — Minutes of the 

Monitoring Committee - Communicated — Reg. 

Ref.: 1. CTO order no: APPCB/VJA/VJA/24/CFO/HO/2016, Dt.24.04.2023. 

2. CTO no: APPCB-11022/66/2022-TEC-CFO-APPCB, Dt.28.04.2023. 

3. Order No.31/APPCB/HO/ECS/VJA/2024 Dt.02.02.2024. 

4. Lr.No.MD/CE/C/Hydel.GS,C&I/SE/Hy- 1/ EE/ Env. Dn/ D.N0.92 /2024, 
Dt.20.02.2024 

5.Lr. No. CE/ O&M /SE /C /Envt /EE /C/ Env /Dr.NTTPS /F6 /D.N0.236/ 23, 
Dt.16.03.2024 

6. Notice No.K-24/PCB/RO-VJA/2024-256, date.01.07.2024 

7. Inspection of your industry by the Board officials on 13.06.2024, 04.07.2024 
and 05.11.2024. 

8. Monitoring (Task Force) Committee meeting held on 25.11.2024. 
ok 

WHEREAS you are operating Coal based Thermal power plant in the name of Dr. Narla 
Tatarao Thermal Power Station (NTTPS), (Formerly M/s. Vijayawada Thermal Power 

Station) located at lbrahimpatnam, Vijayawada, Krishna District and engaged in 
generation of electricity. 

WHEREAS the Board vide ref. 15! cited issued renewal of CTO& HWA to the industry on 
24.04.2023 for Electric power generation of -1760 MW (6 x 210 MW (Stage-I, I & Ill) + 1 
x 500 MW (Stage-1V)), valid upto 31.12.2027. 

WHEREAS the Board vide ref. 2" cited issued renewal of CTO&HWA to the industry 

(Stage — V) on 28.04.2023 for Electric power generation of - 800 MW, valid up to 
30.04.2026. 

WHEREAS earlier, the Board received complaints pollution problems caused from the 
industry and adverse news items appeared in various newspapers. The issue was 
reviewed in the Monitoring (Task Force) committee meeting held on 25.01.2024 and the 

Board issued specific directions to the industry on 02.02.2024 vide ref. 3 cited. 

WHEREAS a complaints received from Sri EAS Sarma, Former Energy Secretary to Gol, 
Sri Ch. Venugopal Rao and from the Member of NTTPS, Kalushya Niyantrana Praja 
Porata Samithi against the air and water pollution being caused from M/s. Dr. Narla 
Tatarao Thermal Power Station and to take necessary action. Complaints were also

Page No. 80



APPCB-11023/133/2022-TEC-TF-APPCB 1/3883003/2025 

received on pollution caused by the industry from Sri Md. Masud Ali, Advocate through 

A.P. Legal Services Authority and EFS&T Department. 

WHEREAS further, the Board also received the complaints from the Guntupalli Villagers 

and The Krishna Co-Op. Irrigation & Agricultural Improvement Society on air pollution 
being caused by your industry and discharge of the ash bearing waste water into the 
agricultural canals and accumulation of the ash in the agricultural fields. 

WHEREAS the Regional Office, Vijayawada received a complaint filed by Sri Chinta 
Ramesh Babu, D.No.7-98, Guntupalli(V), lbrahimpatnam (M), NTR District through 

Public Grievance Redressal System (PGRS) on 01.07.2024 regarding discharges of ash 
bearing waste water into the agricultural canals, not developing greenbelt in an extent of 
65 Acres and crop damage due to accumulation of the ash in the agricultural fields. The 
Board officials inspected your industry and surroundings on 13.06.2024 & 04.07.2024 
and reported the following observations - 

1. Damages were observed to ESPs of the unit 5 & 6 and thick smoke emissions 

were observed from the stacks. 

The fly ash is disposing from the bottom hoppers of the ESPs of the unit-5 & 6. 

Leakage of the fly ash was observed from the ESP of unit-7 (500 MW). The ash is 

being stored openly at ESP bottom collection area and the same is iifting into 

trucks by JCB. Fugitive emissions were observed at fly ash handling at Unit-7. 

4. The above fly ash is loading into trucks through JCBs instead of using pneumatic 

system. 

5. There is no fly ash and bottom ash conveying system to the Unit-8 (800 MW) and 

the ash storing openly at the bottom of the ESP. Huge fugitive emissions were 

observed at ash handling area. 

6. The industry has not improved the performance of the ESPs attached to the Unit-I 

to Unit-VI and thick smoke emissions are observed. 

7. The online stack monitoring system provided to boiler-1,2,3 & 6 are not showing 

the SPM values. 

8. The industry is disposing the Once Through Cooling water to Budameru channel 

and not operating the cooling towers of Unit-1-6. 

9. The public drains near the ash pond area and along with the National highway are 

deposited /filled with boiler ash of the industry. 

10. The ash sludge from the ash pond was observed on the road leading to ash pond 

to National Highway due to spillages from the ash carrying trucks and thereby 

causing fugitive emissions to the surrounding area. 

11. Open storage of crushed coal was observed without providing any fugitive dust 

w
n
 

containing measures such as covering the surface of coal stockpiles with tarpaulin 

sheets. 

12. The industry provided sedimentation tanks to the Unit-1 to 6 and the over flow is
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joining into Budameru channel. Ash accumulation was observed in the Budameru 

drain at the discharge point. 

13. The industry provided sedimentation tanks to the Unit-7 and the over flow water 

discharging outside the industry premises. 

14. The industry not provided sedimentation tanks to the Unit-8 and the floor washings 

mixed with ash is discharging into agricultural canals. 

15. Coal dust emissions observed at coal stocking yard and transit points and at 

nearby residential area around the coal stockyard. 

16. The industry is discharging ash contaminated water from the Southern side of the 

industry to the agricultural canals and the water joining in to agricultural fields. 

17. Ash accumulation was observed in the agricultural canal and in some of the 

agricultural lands. 

18. Ash dust spillages were observed along the National Highway from Jupudi area to 
Guntupalli and are causing fugitive emissions to the road travelers. 

19. Ambient Air Quality Monitoring (AAQM) and Stack monitoring to the boilers were 
conducted on 22.02.2024 and the monitored values are exceeding the Board 

stipulated standards as follows — 

SI. No. Sampling point Parameter Result Standard 
(mg/Nm®) (mg/Nm®) 

1. Stack attached to 690 TPH SPM 4012.0 100.0 
Coal Fired Boiler - Stage — I 

(210 MW) of Unit — IV 
2. Stack attached to 690 TPH SPM 5614.0 100.0 

Coal Fired Boiler - Stage — il 
(210 MW) of Unit— V 

3 Stack attached to 690 TPH SPM 3420.0 100.0 
Coal Fired Boiler - Stage — Il 

(210 MW) of Unit — VI 

AAQM Monitoring: 

S.No. Sampling point Parameter Result Standard 

(ug/m®) | (ug/m®) 
/Accounts of the NTTPS, PMyq 261 100.0 
Ibrahimpatanam 

2 Railway Hospital PM;o 173 100.0 
Rayanapadu 

3 Hilltop Guesthouse of Dr. PM;o 90.3 100.0 
NTTPS 

4 Beside YSR Health Care  [PMyq 113 100.0 
Center, Kondapalli 

1/3883009/2025

Page No. 82



APPCB-11023/133/2022-TEC-TF-APPCB @ 1/3883008/2025 

20. The online Particulate Matter parameter is not working for the Boiler - 1,2 & 3. The 

online particulate matter of Boiler - 4,5 & 6 are continuously exceeding the 

stipulated standards of 100 mg/Nm?3. 

21. The online SO, values of Boiler-l, lll, IV, V & VI are in between 900 mg/Nm? to 

1350 mg/Nm?, as against the standard of 600 mg/Nr?. 

22. The online Particulate Matter values of the stack attached to the 500 MW Stage-IV 

(Unit-V11) is in between 90 to 110 mg/Nm? thereby exceeding prescribed standard 

of PM-50 mg/Nm®. The SO, parameter recorded as 900 mg/Nm® to 1180 

mg/Nm? as against the standard of 200 mg/Nm. 

283. The industry has not connected the Stage-V boiler online stack monitoring data to 

the APPCB server. 

24. The Two CAAQM stations provided at B-Colony and towards railway wagon 

workshops are not in operation and not updating any data. 

25. The plant submitted exceedance report of the online stack monitoring data from 

February, 2024 to till date. 

26. The latest compliance status to the directions issued by the Board vide order 

dated.02.02.2024 is reported as follows: 

a. The industry informed that an amount of Rs.28 Crores sanctioned to rectify and 

improvement of the pollution control systems and issued Purchase orders for the 

related equipment and systems. Further, informed that the prescribed emissions 

standards will be achieved soon. The industry requested the Coal supplier i.e., M/s 

Singareni Collieries Company Ltd to supply of high-grade coal. Proposed 

replacement of the ESP damaged internals and improvement of the ash handling 

systems. 

b. The works pertaining to ETP of stage--lll not yet completed. The existing 

sedimentation tanks not adequate for treatment of the floor washings and the 

overflow of the settling tanks discharging into Budameru Channel. 

C. The industry carried feasibility report for hydrobin systems through third party. As 

per the report, it is not possible to provide Hydro bin system to Stage-I. 

d. The ash pond effluents proposed to recycle and reuse in the Stage V. The ash 

water recycling system is proposed to complete shortly. 

€. Proposed to provide CC cameras for continuous monitoring of the ash pipelines 

and leakage control. The works pertaining to CC cameras not yet started. 

f. Open stacking of ash in the plant premises was observed at the bottoms of the 

ESPs at Unit5, 6,7 & 8. 

g. The representative of the industry informed that an amount of Rs.28 Crores 

sanctioned for rectification of the pollution control systems and they will replace of
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ESP damaged internals. 

h. The industry conducted feasibility study conversion of the OTC system to closed 

cycle system. As per the report, it is not technically feasible to provide cooling 

towers for stage—!,11&111 units. 

i. The PO issued to provide wet limestone based Flue Gas De-Sulphurization (FGD) 

System for control of SOp emissions vide PO order dated.14.07.2022 to the Unit 7 

(Stage V). Works not yet started. 

j. Patrolling system provided to monitor the leakage of ash during conveyance and 

transportation of boiler ash. 

K. Full-fledged MDSS system not provided and Coal dust emissions were observed 

around the coal stock yard. 

I. At present, no ash stock yards observed along the National Highway. 

M. The online stack monitoring systems and AAQM not working to measure all the 

prescribed pollution parameters. 

N. The Plant has not done the periodical calibration. 

0. The industry is using the coal which contain ash content more than 50 % which 

more than the designated capacity of the air pollution control systems. 

P. The industry requested the AlIMS, DM & HO, YSR University of Health Sciences 

and the Registrar, Acharya Nagarjuna University to furnish willingness for carry out 

health studies on human beings in the influence zone and non-influence zone vide 

letter dated.02.04.2024. 

Q. The industry requested the JD, Animal Husbandry, Vijayawada to furnish 

willingness for carry out health studies on the animals in the influence zone and 

non-influence zone vide letter dated.02.04.2024. 

WHEREAS the RO, Vijayawada issued notices to the industry on 01.07.2024 for non- 
compliance of the Board directions. 

WHEREAS vide ref. 51 cited, the EE, RO, Vijayawada vide letter dt: 05.11.2024 
informed that agitation conducted by the Pollution Porata Samithi, Ibrahimpatnam, NTR 
District in front of the industry on 03.11.2024. Further informed that there is no progress 
at the industry to achieve compliance to the prescribed standards and to rectify the non- 

compliances to Board directions / CTO conditions. 

WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee 

Meeting of A.P. Pollution Control Board on 25.11.2024. The representatives of the 

industry and EE, RO, Vijayawada attended the meeting in person. The EE, RO, 

Vijayawada informed that earlier, the Board received complaints against the industry 
regarding pollution problems caused by the industry and adverse news items in various 

newspapers. The issue was reviewed in the Monitoring (Task Force) committee meeting 
held on 25.01.2024 and the Board issued certain directions to the industry on 
02.02.2024. Complaints received from Sri EAS Sarma, Former Energy Secretary to Gol,
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Sri Ch. Venugopal Rao and from the Member of NTTPS Kalushya Niyantrana Praja 
Porata Samithi against the air and water pollution caused by M/s. Dr. Narla Tatarao 
Thermal Power Station and to take necessary action. Complaints also received on 
pollution caused by the industry from Sri Md. Masud Ali, Advocate through A.P. Legal 
Services Authority and EFS&T Department. The Board also received the complaints 
from the Guntupalli villagers and The Krishna Co-Op. lIrrigation & Agricultural 
Improvement Society on air pollution caused by the industry and discharge of the ash 
containing water into the agricultural canals and accumulation of the ash in the 
agricultural fields. A complaint filed by Sri Chinta Ramesh Babu, D.No.7-98, Guntupalli 
(V), lbrahimpatnam (M), NTR District through Public Grievance Redressal System 
(PGRS) on 01.07.2024 regarding discharging of the ash containing water into the 
agricultural canals, not developing greenbelt in an extent of 65 Acres and crop damage 
due to accumulation of the ash in the agricultural fields. 

Further informed that the industry is operating the thermal power plant without operating 
ESPs. Stack, Ambient air quality monitoring reports revealed that the industry is 
continuously exceeding the prescribed standards. The industry not implemented 
adequate measures for suppression of the boiler ash at ash pond and during 
transportation. Regional Office, Vijayawada issued notices on 21.02.2024, 07.03.2024 & 
01.07.2024 for non-compliarice of the Board directions to the TPP for violating the 
Consent Conditions and directions. The industry is nct complying with the Board 
directions to prevent ash slurry discharges to outside the premises. The representatives 
of the industry informed that they will implement adequate measures shortly to control 
pollution problems in the surroundings. 

During the review, the committee noted that the Board officials inspected the TPP and its 
surroundings on 13.06.2024 & 04.07.2024 and reported the following observations: 

1. Damages were observed to ESPs of the unit 5 & 6 and thick smoke emissions 
were observed from their stacks. Stack monitoring conducted from the boilers 
operating at stage IV, V and VI and the monitored value for the particulate matter 

is in the range of 3420 to 5614 mg/Nm® against the standard of 100 mg/Nr. 
2. Ambient air quality monitoring conducted different locations at the industry and the 

monitored value for the SPM is 90 to 261 pg/m® (against the standard of 100 

ug/m3). 
3. The fly ash is disposing from the bottom hoppers of the ESPs of the unit- 5 & 6. 
4. Leakage of the fly ash was observed from the ESP of unit-7 (500 MW). The ash is 

storing openly at ESP bottom area and the same is lifting into trucks by JCB. 
Fugitive emissions were observed at fly ash handling at Unit-7. 

5. The above fly ash is loading into trucks through JCBs instead of using pneumatic 
system. 

6. There is no fly ash and bottom ash conveying system to the Unit-8 (800 MW) and 
the ash storing openly at the bottom of the ESP. Fugitive emissions were 
observed large scale at ash handling area. 

7. The industry has not improved the performance of the ESPs attached to the Unii-I 
to Unit-VI and thick smoke emissions are observed. 

8. The online stack monitoring system provided to boiler-1,2,3 & 6 are not showing 
the SPM values. 

9. The public drains near the ash pond area and along with the National highway are
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10. 

1. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

deposited /filled with boiler ash of the industry. 
The ash sludge from the ash pond was observed on the road leading to ash pond 
to National Highway due to spillages from the ash carrying trucks and thereby 
causing fugitive emissions to the surrounding area. 

Open storage of crushed coal was observed without providing any fugitive dust 

containing measures such as covering the surface of coal stockpiles with tarpaulin 
sheets. 
The industry is discharging the floor washing effluents of Stage-l to Il into 
Budameru channel without treatment except settling tanks. The settling tanks are 
filed up with ash sludge. Sludge formation also observed in the Budameru 
channel. 

The industry has not provided hydro bins for Stage-l, Il & Ill for bottom ash 

disposal and not provided cooling tower for Stage-1 to Ill as per consent conditions 

of CTO order dated.24.04.2023. The artificial cooling provided are utilizing during 
summer season. 
The industry has not provided hydro bins for Stage-V for bottom ash disposal as 

per the condition of CTO order dated.24.04.2023 and also not provided ash water 
recycling system. 

The industry provided sedimentation tanks to the Unit-7 and the over flow water 
discharging outside the industry premises. 

The industry not provided sedimentation tanks to the Unit-8 and the floor washings 
mixed with ash is discharging into agricultural canals. 

Coal dust emissions observed at coal stocking yard and transit points and at 

nearby residential area around the coal stockyard. 

The industry is discharging ash contaminated water from the Southern side of the 

industry to the agricultural canals and the water joining in to agricultural fields. 

Ash accumulation was observed in the agricultural canal and in some of the 

agricultural lands. 

Ash dust spillages were observed along the National Highway from Jupudi area to 

Guntupalli and are causing fugitive emissions to the road travelers. 

WHEREAS the EFS&T Dept, vide letter dt. 05.08.2024 instructed the Board to furnish 

action taken report on the complaint No. 343/1/3912024 filed by Sri Cherukuri Venu 

Gopal before the Hon’ble NHRC on pollution caused by the M/s. Dr. Narla Tatarao 

Thermal Power Station (Dr. NTTPS), Ibrahimpatnam (V) & (M), NTR District. Further, the 

Board official again inspected the TPP in connection with agitation conducted by the 

Pollution Porata Samithi, Ibrahimpatnam, NTR District in front of the industry on 

03.11.2024 and informed vide letter dt. 05.11.2024 that there is no progress at the TPP 
to rectify the non-compliances to Board directions / CTO conditions. Further reported the 

following status - 

21. 

22. 

23. 

The online Particulate Matter parameter is not working for the Boiler-1,2 & 3. The 

online particulate matter of Boiler 4,5 & 6 are continuously exceeding the stipulated 
standards of 100 mg/Nm3. 
The online SO2 values of Boiler-l, 1ll, 1V, V & VI are in between 900 mg/Nm3 to 

1350 mg/Nm3, as against the standard of 600 mg/Nm3. 

The online Particulate Matter values of the stack attached to the 500 MW Stage-IV 

(Unit-VII) is in between 90 to 110 mg/Nm3 thereby exceeding prescribed standard 

17388300 
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of PM-50 mg/Nm3. The SO2 parameter recorded as 900 mg/Nm3 to 1180 

mg/Nm3 as against the standard of 200 mg/Nm3. 

24. The industry has not connected the Stage-V boiler online stack monitoring data to 
the APPCB server. 

25. The Two CAAQM stations provided at B-Colony and towards railway wagon 
workshops are not in operation and not updating any data. 

In view of the above recommendations, it is hereby directed to furnish detailed plan of 
action of Dr. Narla Tatarao Thermal Power Station (NTTPS), Ibrahimpatnam, 

Vijayawada, Krishna District within 2 weeks along with budgetary estimations to rectify 

the above violations within 3 months, to take further action in the matter. 

S SRI SARAVANAN 
MEMBER SECRETARY 

To 
The Occupier, 

M/s. Dr. Narla Tatarao Thermal Power Station 
(Dr. NTTPS) (formerly M/s.Vijayawa da Thermal Power Station), 
Ibrahimpatnam (V) & (M), Krishna District. 

Copy to: 

1. The JCEE, ZO, Vijayawada for information and necessary action. 

2. The EE, RO, Vijayawada for information and necessary action. 

Digitally signed by 
SHANMUGAM SRISARAVANAN 

Date: 10-01-2025 00:33:36
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~ AnnNexvre-TT 

la Tata Rao Thermal Power Station(Formes | 
PRAD] 

From To 
The Chief Engineer The Member Secretary, 
Operation and Maintenance A.P.Poliution Control Board, 
Dr.NTTPS.. Ibrahimpatnam APIIC colony. 

opp Jarac apartment. 
Autonagzar. 

Vijayawada - 520007 

Lr.No.CE/O&M/SE/C/ Envi/EE/C/Env/Dr.NTTPS/F.63/D.No. >0k /24. di.27 ¢ 1-2025. Sir, 
' 

Sub: Dr.NTTPS —~APPCB Monitoring (TF) Cormittee meeting held on 25.11.202¢- 
Directions issued on 10.01.2025-Action plan-submitted-Reg. 

Ref: Order No.31/APPCB/HO/ECS//VIA/2019-Dt.10.01.2025. 

&&& 

It is to submit that Monitoring (TF) committee meeting of APPCB wes hel 
25.11.2024 and certain directions were issued on 10.01.2025 vide reference it 
detailed plan of action on the directions issued is herewith submitted in the ann 
attached. 

Encl: Annexure (6 sheets) Yours faithfully. 

PR 2], 
‘\a/ CHIEF ENGINEER::O&54 

Dr.NTTPS:IBRAHIMPATNAM 

i 
i ~"Copy to the 

1. The Chief Engineer/CiviI/Therrnal/Vidyu:hSoudha/Vi}ayawada. 

Encl: Annexure (6 sheets) 
2. The Chief Engineer/Civil/Hydel,C.Services,C&I/N idyuthSoudha/Vijayawada 

Encl: Annexure (6 sheets) 
3. The Environment Engineer, APPCB/Regional Office. Vijayawada with referece to th e 

directions of the Member Secretary/ APPCB dated 10.01.2025. Encl: As abo 
4. Superintending Engineer /Civil/Environment/Dr.NTTPS for information. E 

above 
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Item No.02:- 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

[Through Physical Hearing (Hybrid Option)] 

Original Application No.314 of 2024(SZ) 

[Earlier O.A. No. 1302 of 2024(PB)] 

IN THE MATTER OF: 

Tribunal on its own motion SUO MOTU 

based on the News Item in The Hindu dt: 

04.11.2024  titled, “Residents stage 

protest against pollution caused by 
Vijayawada Thermal Power Station”. 

And 
i 

Andhra Pradesh Pollution Control Board (AI’PCB) 
Through its Member Secretary, 
Andhra Pradesh and ors. 

...Respondent(s) 

Date of hearing: 15.01.2025. 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

For Applicant(s): Suo Motu. 

For Respondent(s): Mrs. Madhuri Donti Reddy for R1& R4. 

Ms.Nathami for R2. 
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ORDER 

1 The above case has been Suo Motu registered by the 

Principal Bench of the National Green Tribunal, New Delhi as 

Original Application No.1302 of 2024 (PB) based on the news item 

published in “The Hindu’ dated 04.11.2024 titled, “Residents stage 

protest against pollution caused by Vijayawada Thermal Power 

Station”, which has been transferred to this Bench and 

renumbered as Original Application No.314 of 2024 (SZ). 

2. Dr. Narla Tatarao Thermal Power Station (NTTPS) 

(formerly M/s. Vijayawada Thermal Power Station), 

Ibrahimpatnam, Vijayawada, Krishna District is a necessary party 

to this proceeding, ‘we Suo Motu jmplead them as additional 

Respondent No.5. 

3. Let notice be jssued to all the respondents through 

the Tribunal. A 

4. The learned counsel Mrs. Madhuri Donti Reddy 

accepts notice on behalf of Respondents Nos.1 & 4 and Ms. 

Nathami accepts notice on behalf of Respondent No.2. 

5. The report dated 10.01.2025 of the Andhra Pradesh 

Pollution Control Board (APPCB) is filed. 

6. Let the APPCB file a further action taken report in 

this regard. 
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7.  Post the matter on 05.03.2025. 

Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

Sd/- 
Dr. Satyagopal Korlapati, EM 

- 0.A.No0.314/2024(SZ) 
15t January, 2025. AD. 
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BEFORE THE NATIONAL GREEN 

TRIBUNAL (SOUTHERN ZONE) 

CHENNAI 

 

 

 

Original Application No. 314 of 2024 (SZ) 

 

 

 

IN THE MATTER OF: 

 

 

 

Suo Motu matter based on news item titled  

“Residents stage protest against pollution  

caused by Vijayawada Thermal Power 

Station” appearing in The Hindu dated 

04.11.2024    
 

     … Applicant 

 

 

 

Versus 

 

 

 

Andhra Pradesh Pollution Control Board 

(APPCB) Through its Member Secretary and 

Others  

 

… Respondent(s) 

 

 

 

REPLY SUBMITTED ON BEHALF OF 

THE CENTRAL POLLUTION 

CONTROL BOARD (CPCB) 

RESPONDENT NO. 2 

 

 

 

Advocate N Nathami 

COUNSEL FOR CPCB 
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